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 sums  from  and  out  of  the  Consolidated
 Fund  of  the  State  of  Gujarat  for  the
 services  of  the  financial  year  1974-75."

 The  motion  was  adopted
 SHRI  PRANAB  KUMAR  MUKHER-

 JEE:  I  introduce}  the  Bill  as  corrected.
 I  beg  to  movet:
 “That  the  Bill,  as  corrected  to  autho-

 rise  payment  and  appropriation  of  certain
 further  sums  from  and  out  of  the  Con-
 solidated  Fund  of  the  State  of  Gujarat
 for  the  services  of  the  financial  year
 1974-75,  be  taken  into  consideration.”

 MR.  DEPUTY-SPEAKER:  The  question
 as

 “That  the  Bill,  as  cotrectcd  to  autho-
 rise  payment  and  appropriation  of  certain

 further  sums  fiom  and  out  of  the  Con-
 solidated  Fund  of  the  State  of  Gujarat
 for  the  services  of  the  financial  year
 1974-75,  be  taken  into  consideration.”

 The  motion  was  adopted
 MR  DEPUTY  SPEAKER:

 We  take  up  clause  by  clause  considera-
 tion.

 The  question  5  :
 “That  clause  2  as  conected,  clause  3

 the  Schedule  as  corrected,  clause  dL  the
 Enacting  Formula,  and  the  Title  stand
 part  of  the  Bill.”

 The  motion  was  adopted
 Clause  2  as  corrected,  clause  3,  the

 Schedule  as  coriected,  clause  I,  the
 Enacting  Formula,  the  Title  were  added
 to  the  Bill.

 SHRI  PRANAB  KUMAR  MUKHERIEE  :
 I  beg  to  move:

 “That  the  Bill,  as  corrected,  be  passed.”
 MR  DEPUTY-SPEAKER  :  The  question

 is:
 the  Bill,  as  corrected.  be

 The  motion  was  adopted

 introduced  /moved  with  the  recommenda-
 tion  of  the  president.
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 SHRI  SEZHIYAN  (Kumbakonam)  :  i
 want  to  put  on  record  my  appreciation
 for  the  attitude  shown  by  the  Minister.
 He  did  not  stand  on  formality  of  pushing
 thiough  the  Bill.  He  agreed  to  our  sug-
 gestion  and  made  the  correction.  This
 has  been  helpful  not  only  to  us  but  also
 to  the  growth  of  Parliamentary  democracy
 {n  the  country.

 SHRI  P.  G.  MAVALANKAR  (Ahuindz-
 bad)  :  We  want  to  convey  oir  apprecia-
 tion  to  the  Deputy  Speaker  for  the  manner
 in  which  he  held  the  points  of  view  of
 Shri  ta  Sezhiyan.

 SHRI  PILOO  MODY  :  The  Speaker  ७
 eapected  to  do  that.

 MR  DEPUTY-SPEAhKER  :  I  would
 alsu  like  to  join  and  say  that  this  is  a
 happy  day  to  me  especially  because  I
 think  the  House  to-lay  has  discovered  it-
 self  I  hope  that  the  administration  also
 will  take  note  of  this.  It  has  been  a  happy
 thing  that  there  has  been  a  spit  of  give
 and  take  -reciprocity—-and  nobody  hus
 tired  to  stand  on  prestige  but  all  that  we
 have  tied  to  do  is  to  do  the  duty  of  this
 House  with  all  responsibility  and  to  assert
 the  supremacy  of  this  House  and  also  to
 give  notice  to  establish  that  nobody  tn  this
 democracy  of  ours  should  take  this  House
 or  us  tor  granted.

 MR.  DEPUTY-SPEAKER  *  We  »ball  now
 take  up  Private  Members’  Bills.  Dr.  lax-
 minarayan  Pandey#  ts  not  here  So.  his
 Bill  cannot  be  introduced.

 6.34  hes.
 CONSTITUTION  (AMFNDMENT)  BILL
 (Amendment  of  articles  101,  102,  etc.)  by
 Shri  Priya  Ranjan  Das  Munsi.

 MR.  DEPUTY-SPEAKER  :  The  House
 will  now  resume  further  consideration  of
 the  following  motion  moved  by  Shri  Priya
 Ranjan  Das  Munsi  on  the  7th  March,
 975-:——

 “That  the  Bill  further  to  amend  the
 Constitution  of  India,  be  taken  into
 consideration.”
 Shri  Priya  Ranjan  Das  Munsi  was  on

 his  legs  on  the  last  occasion.  He  has
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 written:  that  be  is  not  well.  8090  so  he  can
 not  continue  with  the  speech.  If  he  can-
 not  continue,  it  means  that
 cluded  his  speech  and  the
 the  property  of  the  House.

 SHRI  M.  C.  DAGA  (Pali)  :  Am  I  to
 take  it  that  Half-an-Hour  discussion  will
 be  at  six  O'Clock  ?

 MR.  DEPUTY-SPEAKER  :  As  far  as
 {  am  concerned  we  have  to  go  through
 the  entire  business  of  the  day  unless  the
 House  decides  other-wise.

 SHRI  K.  GOPAL  (Karur)  :  Mr.  Deputy
 Speaker,  |  welcome  the  spirit  of  the  Bill
 though  not  the  entire  thing,  part  (ii)  of
 Clause  3.

 My  friend  Mr.  Das  Munsi  deserves  the
 appreciation  of  all  of  us  for  bringing  for-
 ward  this  measure  but  what  I  wonder  jis
 whether  with  regard  to  Clause  3(i),  this  is
 possible  ut  all,  because  in  our  democratic
 country  those  who  enter  politics,  those  who
 enter  the  Assembly  or  any  office  like
 Municipalities  or  Panchayats,  have  got  to
 fall  back  wpon  something  for  their  liveli-
 bood.  My  friend  says,  Doctors,  Lawyers
 and  Teachers  should  not  be  allowed  to  con-
 tinue  with  that  profession.  But  he  does
 not  say  that  a  man  owning  large  property
 or  doing  any  business  should  algo  be  pro-
 hibited  to  carry  on  such  activities.  The
 profession  of  lawyer  and  doctor  is  such
 that  once  there  is  a  break,  they  can’t  catch
 up  with  their  work  and  therefore  this  is
 a  continuous  process.  If  he  is  elected  to
 this  office,  say  for  5  years,  after  that  term
 is  over,  what  is  he  going  to  do  ?  Because,
 Sir,  conditions  in  our  country  are  such  that
 those  who  are  clected  to  Assemblies  ता
 Parliament  are  not  assured  of  their  future
 livelihood,  however  hanest  a  man  may  be,
 unless  he  is  something  like  on  agriculturist
 or  a  small  industrialist  and  so  on.  Once
 the  term  is  over  in  our  country  there  is
 no  provision  to  look  after  ex-Members
 and  in  this  regard  what  we  find  is  that
 even  a  country  like  Malaysia  has  got  a
 system  of  gratuity  and  provision  for  this
 but  in  our  country  this  is  not  there.  So
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 one.  has  got  to  have  some  provision.  I
 don’t  say  that  they  should.  earn  living  by
 dubious  means.  Not  at  all.  I  say,  a
 lawyer  should  be  enabled  to  continue  with
 his  practice,  so  aleo  a  doctor.

 In  Clause  (ii)  be  says  as  follows  :
 ‘If  a  member  of  either  House  of  Par-

 liament,  after  his  election  to  that  House
 joins  a  political  party  or  group  other
 taan  the  one  on  whose  ticket  he  was
 elected  to  that  House  or  if  he  was  an
 independent  member  at  the  time  of
 election  to  that  House  and  joins  any
 political  party  or  group,  he  shall  be
 disqualified  for  being  a  member  of  that
 House  from  the  date  of  his  joining  the
 latter  political  party  or  group.’

 6.37  hrs.

 Suet  Nawac  KisHore  Sinna  :  in  the  Chair.
 {  am  in  agreement  with  this.  This  ques-
 tion  is  being  looked  into  by  a  Parlia-
 mentary  Committee  and  I  hope  that  some-
 thing  would  be  done  in  this  regard.  Not
 only  disqualification  alone,  but  once  he
 crosses  the  floor,  he  should  be  disqualified
 for  ever.  He  should  not  be  allowed  to
 contest  any  election  to  any  public  office.
 Then  in  the  next  clause  he  says  :

 ‘If  a  Member  of  either  House  of  Par-
 liament  after  his  nomination  or  election
 to  any  Committee  constituted  by  either
 House  of  Parliament  does  not  attend
 any  meeting  of  that  Committee  conti-
 nuously  for  a  period  of  one  year,  he
 shall  be  disqualified  for  being  a  member
 of  that  House  after  the  expiry  of  the
 said  period  of  one  year.’
 T  do  not  know  why  he  specifies  one  year

 only.  There  are  some  committees  which
 do  not  meet  for  more  than  one  year.  I
 am  a  Member  of  one  committee,  Dock
 Passenger  Welfare  Committee.  For  one
 year  I  have  not  attended  any  Committees
 meeting.  There  are  some  Committees
 which  do  not  meet  for  two  to  three  years.
 |  am  a  member  of  the  Committee  known
 as  ‘Deck  Passengers’  Welfare  Committee’.
 For  the  last  three  years  this  Committee

 careers
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 met  only  once  So,  it  should  not  be  that
 not  attending  the  Committee  for  one  year
 will  entail  a  disqualification  of  a  member
 it  should  be  only  if  a  member  does  not
 attend  for  two  to  three  days  consecuti-
 vely  that  a  disqualification  can  be  made
 Of  course,  interpretation  can  be  made  that
 l  have  not  attended  the  meeting  of  that
 Committee  for  no  fault  of  mine  The
 committee  itself  has  not  met  Why
 should  I  be  disqualified  7

 So  with  these  few  words,  I  support  thus
 Bill

 SHRI  S  P  BHASTACHARYYA
 (Uluberta)  Sir,  I  oppose  this  Bill  Lhere
 are  many  things  that  alc  3७६  to  be  done
 Ths  Bill  it  something  which  gocy  against
 the  spit  of  the  Pulamentary  system  be
 cause  ths  25  tor  important  persons  like
 professors  lawyers,  doctois  et  who  ae
 popular  and  who  get  themsti,  elected
 and  whom  the  people  accept  The  purpose
 of  the  Bill  is  that  whenever  a  pron  hb
 elected  to  Parliament,  he  must  get  out  of
 his  profession  That  8  something  impracti
 cable  है  is  unjust  also  11  the  Pa  himentiry
 system  has  to  function  in  this  wuntry
 what  ts  important  i6  to  make  it  function  in
 an  efficient  manner  The  importince  of
 Parhamentary  system  is  going  down  and
 down  What  do  we  find  throughout  the
 country  ’  There  ts  dispa  itv  of  mcome
 We  have  failed  to  gtve  our  people  the
 fundamental  sights  to  work  to  live  et.
 We  have  to  run  this  system  m  a  demo
 cratic  line  We  are  not  running  our  demo
 cracy  in  the  inte  ests  of  the  peuple  and
 not  when  according  to  the  Constitution
 That  5  because  the  poverty  level  goes  on
 increasing  unemployment  5  increasing,
 price  mse  is  going  up  and  up  ta\ation  35
 also  going  up  Fverything  acts  against

 the  interests  of  the  people  We  must  real
 we  that  we  are  not  working  गा  the  interests
 of  democracy  The  purpose  of  the  Con
 situation  is  not  better  served  From  that
 angle  if  any  change  7६  called  for  in  ous
 Constitution  that  would  be  welcome  to
 us  It  ts  not  the  case  at  il  that  because
 Parliament  Members  are  professionals  hke
 doctors,  professors,  engineers  and  lawyers
 and  that  »  why  the  Parliament  1S  not  able
 to  function  We  should  try  to  think  a  new
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 We  have  got  to  face  the  basic  protidems
 In  Parliamentary  discussions  we  cannot
 bring  up  the  problems  of  growmg  poverty
 so  as  to  soive  them  For  exemple  we  aro
 not  able  to  solve  the  problem  of  growing
 unemployment  How  to  bring  about  the
 changes  in  this  ~egard  i  the  question  to
 be  considered  For  example,  we  are  not
 able  to  bring  down  the  price  mse  Only  big landowners,  profitesss  or  blackmarketeus
 are  the  benefictaiies  That  may  be  because
 the  iuling  party  gets  a  lot  of  money  from
 them  It  is  an  trony  of  fate  that  when  the
 people  suffe.  teirtbly  we  are  temainng
 sient  over  that  If  Parltament  has  pot
 something  to  do  with  this,  it  must  really
 try  to  solve  the  problems  faced  by  the
 people  Whatever  new  amcndments  are
 proposed,  this  constitutional  amendment

 om
 to  make  our  Pah  iment

 With  these  few  wo  ds
 this  Bull

 at  भूल  अनन्द  डागा  (पाली)  सभापति  जी
 यह  कहना  बहुत  झा सान  है  कि  हम  लोग  क्या  करते
 है  इस  के  लिये  संविधान  म  साधन  पेश  बर  दिया
 गया  कौर  बह  बिल  बत  कर  झा  गया  t  जानी  मैं
 प्रभी  तक  समझ  नहीं  सका  कि  श्री  मुशी  इस  बिन
 के  यहा  लाने  से  क्या  चाहत  है  ?  अगर  मैं  उन  का
 भाषण  सुन  पाता  तो  समझ  सकता  कि  व  क्या  चाहत
 है  कि  डाक्टर  इंजीनियर्स  वकील  पालियामट  के
 सदस्य  न  बने  ।  श्राप  हमार  साल्वे  साहब  वा
 उदाहरण  लीजिये-य  टैंकर  न  के  मामले  में  बहुत
 एक्स पट  हैं  इन  का  वह  दिया  जाय  कि  कल  से
 श्राप  पार्लियामेंट  मे  मत  प्राइस  क्योंकि  आप  अपना
 काम  करते  हैं  i  इसी  माह  से  स्टीफन  साहब  है,
 वह  वकील  है-उन  से  कह  दिया  जाय  वि  श्राप  कल
 से  पालियामेट  मत  झाइय  जाकर  कोट  म॑  एडिटर
 हास्य-इस  का  क्या  परिणाम  निकलेगा  ।

 मेम्बर  चाह  बकौल  हा,  डाक्टर  हो  इंजीनियर  हा,
 अगर  बह  ठीक  काम  करता  है,  तो  पार्लियामेट  में
 भी  ठीक  काम  करेगा  |  यह  कहना  की  जा  वकील
 है,  वह  पालियामेट  में  अच्छा  काम  नहीं  कर  सकेगा
 यह  गलत  हैं,  जो  बाहर  अच्छा  काम  करता  हैं,
 जिस  की  काम  करन  की  रावत  है  यह  पार्लियामेट

 [  tutally  oppose
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 के  अन्दर  भी  अच्छा  काम  करेगा  आप  देखिये-
 इस  लोक  सभा  के  लगभग  500  मेम्बर  हैं-हम
 कप  की  सेवा  में  लिख-लिख  कर  भेजते  हैं  कि  हम
 को  बोलने  का  मात्रा  दीजिये  और  पाप  कहते  है
 कि  टाइस  नहीं  है  1  हम  में  बहुत  से  ऐसे  मेम्बर  हैं
 जो  चुप-बाप  रहते  है,  बिन  मीटिंग  एजेण्ट  करते
 हैं,  अपनी  कास्टीचुएन्सी  मे  काम  करत  है-ता  इस
 चीज़  का  क्राइटैरिया  कया  होगा  ?  आप  कसि  तरह
 से  जाल  करेंगे  वि  कौर  अच्छा  काम  करता  है  कौन
 नहीं  करता  है  |  यह  सोचता  ग़लत  है  कि  जो  लांग
 पार्लियामेट  रजि  जानते  है  सिर्फ  वे  ही  बान्ढ़ीव्यूट  रते
 है  जा  लोग  कमेटीज  में  जानते  है--पालियामट  वा
 ज्यादा  काम  ा  जमेटीश  म  होता  है--वें  वहा
 काफी  हिस्सा  नत  है  उन  यो  काफी  ताटीड्यणन
 होता  है  बे  बहा  पर  बग  ममत्यपृण  अमिका  अदा
 बरते  हैं  1  बहुत  से  लोग  अपन  निर्वाचन  क्षमा  मं

 बहुत  अच्छा  काम  करते  हैं।  मैं  ता  यहा  तक  कहना
 चाहता  ह  कि  समद  संस्था  का  आप  जा  दमौल्पू
 मीटर  दे  रहे  है  उस  इमौल्यू मस्त  से  व  दिन  रास
 भी  काम  करे  ता  सकते  घर  का  नजारा  नो  कर
 सकते  है  और  न  पने  निर्वाचित  क्षेत्र  ¢  प्रति  न्याय
 कर  सका  है  a

 आप  जिन  जागा  का  प्रतिभाशाली  कहते  हैं  जो
 एक्स पट  लाग  है  अगर  थे  थोड़ी  दर  के  लिये  भी
 शाये  वे  अपनी  बात  बह  बर  चले  जाते  ¢  लक्की
 उन  का  जिसका  भी  कान््ट्राश्यूशन  हाता  है  वह  बहल
 महत्व  का  होता  है।  इसी  तरह  से  जो  इन् जीनियस
 हैं-जैसे  हमारे  डा  ०क  फ्ल  राव  है  जो  बहुत  बड़
 इंजीनियर  हैं  उन  का  जीतता  भी  कान्द्रोज्यशन
 होता  है  बह  बड़  महत्व  का  होता  है  मार
 महाजन  साहब  है  जा  प्रिन्सिपल  हैं  टॉमस  को
 साइड  से  उन  का  वास्ती-यान  बडा  महत्वपूर्ण  हाता
 है  ny  aet  साहब  है  जॉ  इमाम  टैक्स  क॑  शक्मपट
 हैं  उनका  काल् ट्रीब् यूशन  फाइनेंस  की  दृष्टि  से  बड़ा

 महत्वपूण  होवा है  i  एक  तरह  से  ता  न्हीं  लोगा  ने
 यहां  पर  भ्र पन ता  राज  जमा  रखा  है।  सभापति  जी
 मैं  क्षमा  चाहता  हु  “इस  पार्लियामेट  म॑  इन्हीं
 किलो  प्रोफेसरों  कौर  इंजीनियरों  का  राज  है
 भगर  ये  लोग  यहा  ने  जायें  हो  उन  मामलों  पर
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 कौन  बात  करेगा  जिंग  ह 4६  हम  नहीं  जानते
 हैं  ।  कास्टीचूशन  का  प्राइवट  उठाया  है  कौन
 उठायेगा  ।  जहा  इन्जीनिर्यारण  की  बात  करनी  है-
 कौन  करेगा  t

 मैं  मुशी  जो  की  इस  बात  को  मानता  हू  कि
 हम  ममद  के  प्रति  वफ़ादार  बनें  लेकिन  इस  बिल
 को  लाने  से  पहल  उन  को  सूचना  चाहिये  था  कि
 कौन  आदमी  कमि  तरह  से  काम  करता  है  |  सब  से
 पहली  बात  तौ  यह  है  ि  काई  भी  आदमी  झा सानी
 से  यहा  नहीं  लाता  है  “निर्वाचन  क्षेत्र  बहुत  लम्बा
 चौडा  हाता  है  मतदाता  लोगों  को  जानते  है  वि
 कौन  कसा  प्राप्ति  है  ।  यब  जैसे  हमारे  पाण्डेय  जो
 है.  यह  बड  साहित्यकार  है  कलाकार  है,  इस  के
 अन्दर  सारी  विजय  है  ये  शरीर  यहां  न  च्याये  तो
 यहा  नीरसता  छा  जायगी  ।  हमारे  महाजन  जी  है
 बड़  हरफनमौला  है  इन  का  अगर  यहा  ने  झान
 दिया  जाय  और  कहां  जाय  की  सुप्रीम  काट  में
 जाओ  ता  बैसे  काम  चलेगा

 इस  विल  मे  दत-बंदर  की  बात  कटी  गई  है  1
 दल-बर्तन  का  कानन  पहन  ही  यहा  पर  विचाराधीन
 2  उस  क॑  लिय  ज्वाइंट  कमेटी  बैठी  है  सिद्धान्तत
 हम  ने  माना  भी  है  कि  हम  दलबदल  नहों  चाहते
 हैं  ।  लेकिन  आग  लागा  को  यह  भी  देखना  है  कि
 एक  पार्टी  जो  जनता  के  सामने  एलान  करती  हैं  वि
 हम  ये  ये  काम  करा  एक  घोषणा-पत्र  निकालती
 हैं  और  फिर  उस  क॑  प्रति  अगर  बह  पार्टी  वफादार
 मही  रहती  है  कौर  इस  स्थिति  में  उस  का  कोई
 सदस्य  उस  पार्टी  का  छोड़  देता  है  तो  मेरी  समझ
 मे  नहीं  जाता  वि  उस  का  दलबदलू  कैसे  माना  जा
 सकता  है  ?  मगर  काई  पार्टी  अपना  सिद्धात  ही
 नहीं  निभाती  ता  उस  का  छोडना  कैस  दलबदल
 माना  जा  सकता  है  ?  या  मान  लीजिये  जैसे  मु
 लिमये  जी  वी  पार्टी  है  इन  के  पाच  सदस्य  है

 इन  की  पार्टी  पूरी  की  पूरी  किसा  दूसरी  पार्टी  में
 मिल  जाय  कोई  विराधी  मोर्चा  मज़बूत  बनाने  के
 लिये  जिस  की  लोग  कोशिश  भी  कर  रह  है
 तो  क्या  उस  को  दलबदल  माना  जायगा  ?  बा
 माननीय  धोते  साहब  हैं  बह  किसी  दूसरी  पार्टी
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 में  जाते  हैं  तो  उसे  दलबदल  नहीं  कहा  जा  भत्ता
 है  t  इसके  भी  कुछ  सिद्धात  होते  आाहियें  ।

 हरियाणा  में  एक  समय  में  यह  हवा  चली  प्राया
 राम  गया  रास।  लेकिन  कब  भारत  के  मतदाता

 बहुत  होशियार  हो  गये  हैं  -  जो  वाकई  में  दलबदल
 होते  हैं  मतदाता  उन  को  कसी  वोट  नहीं  देगे  t
 लोग  झपने  ड्राप  ऐसे  लोगो  की  परीक्षा  करते  है,
 जनता  अपने  बाप  ऐसे  लोगो  को  सजा  देगी  कौर
 जैसे  दूध  से  मक्खी  निकाल  कर  फेक  देते  हैं  वैसे  ही
 जनता  ऐसे  लोगो  को  भी  निकाल  फेंकेगी  ।  सिद्धांत
 के  ऊपर  बडे  बड़े  लोगों  ने  दल  बदल  किया  है  a
 तो  क्या  माननीय  म॒णी  जी  चाहते  है  कि  ऐसे
 लोगों  को  भी  दलबदल  की  सभा  दे  कर  रहे
 पालियामेट  से  जाने  से  रोका  जाय  ?  मेरी  ऐसी
 राय  है  कि  विद्धान  के  भ्राता  पर  किसी  पार्टी
 को  छोड़ना  कभी  भी  दलबदलू  नहीं  माना  जाना
 चाहिये  ।  मेरा  ही  सिद्धांत  है  कि  हिन्दी  को  प्राय-
 मिलता  दी  जाय  ।  झझब  झगर  मैं  देखता  हू  कि  इस
 सिद्धांत  का  पालन  नहीं  किया  जा  रहा  है  तो  मेरे
 लिये  क्या  भारा  है  सिवाय  इस  के  कि  मै  ऐसी  पार्टी
 को  छोड  दे ।  इसलिये  ऐसे  इनकमप्लीट  बिल  पर
 विवाद  करने  क्या  फायदा  ?

 दूसरी  बात  माननीय  मशी  जी  के  बिल  में  यह
 है  कि  अगर  कोई  सदस्य  क्सी  कमेटी  को  बराबर
 झटके  मही  करता  है  तो  उस  को  हिस क्वालीफाई
 कर  दिया  जाय  a  अरब  मान  लीजिये  एक  सदस्य  कई
 कमेटियों  का  सदस्य  है,  जाहिर  है  कि  वह  सब  को
 टेड  नहीं  कर  सकता,  या  कभी  कोई  बीमार  ही
 पड  जाय,  तो  क्या  आप  उस  को  डिसकवालीफ़ाई
 क्र  देगे  t  मेरी  राय  में  बिल  लाने  वाले  माननीय
 सदस्य  ने  इस  बातो  पर  ठीक  से  नहीं  सोचा  ।
 मेरा  कहता  यह  है  कि  विधान  में  संशोधन  करने
 का  यह  तरीका  नहीं  है  कि  जब  इच्छा  आयी  किसी
 भी  भ्रनुच्छेद  में  एक,  दो  लाइन  जोड  दी  |  इसलिये
 मैं  इस  बिल  का  विरोध  कर  रहा  हु  |  डिफेक्शन्स
 के  बारे  में  जोल्ट  कमेटी  में  विचार  विमर्श  बल
 रहा  है  शौर  बह  समिति  उस  बारे  में  निर्णय  से
 रही  है।  फिर  उस  बिल  के  होते  हुए  यह  बिल  लाना
 उचित  नहीं  है,  ऐसा  मैं  मानता 'हू
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 लोगों  की  यह  एक  धारणा  बत  राई  है  कि
 कौरी  आकर  मे  जो  लता  है  उसी  का  ज्यादा  सलाम
 बाहर  अ्रखबार  वाले  निकालते  हैं,  या  कोई  ज्यादा
 जोर-मोर  से  बोलता  है  उनके  लिये  समझा  जाता है
 कि  बहू  सदस्य  बड़ा  ऐक्टिव  है।  कौर  समाचार-
 प्  वाले  भी  ऐसी  खबर  को  ज्यादा  छापते  हैं  ।
 जीरो  झावर  में  किसी  ने  झगर  एक  सैस्टेस  कह  दिया
 या  नेता  को  शादी  दे  दी  तो  वह  लेता  बन  गया  |
 जब  कि  बहुत  से  सदस्य  ऐसे  है  जो  चुपचाप  झपता
 काम  ज्यादा  प्रगति  तरह  से  करते  हैं,  कमेटियों  मे
 उनका  बड़ा  बरच्छा  योगदान  रहता  है  ।  ऐसे  लोगों
 का  जाहिर  है  कि  अखबार  में  कम  ही  नाम  जाता
 है  ।  तो  क्या  यह  मतलब  हुआ  कि  ऐसा  सदस्य  जो

 चुपचाप  काम  करता  है,  क्मेठियो  में  योगदान  करता
 है,  उसे  ससद  का  सदस्य  नहीं  चुना  जाना  चाहिये  ?

 मेरी  राय  में  यह  धारणा  बिल्कुल  गलत  है  भौर  इस
 पर  भ्रमण  नहीं  करना  चाहिये  i  सभापति  जी,  यह
 भी  देखा  जाता  है  लोक  समझ  कर  क्वेश्चन  ही
 नही  करते  है,  एक  ही  सवाल  पर  कौन  घटा  लग
 जाता  है,  लेकिन  अखबार  में  नाम  निकल  जाता  है।
 पर  वास्तव  में  उन  का  देश  के  लिये  क्या  कंट्रीब्यूशन
 है  ?  जीरो।  लाइसेंस  स्कैंडल  पर  काफी  खर्चा  हुआ,
 सारे  देश  में  श्रीवास  पायी  कि  तुलमोहत  राग  के
 केस  मे  सदन  ने  लाखों  रुपया  खर्च  कर  दिया  ।
 लेकिन  नतीजा  क्या  लिवला  ?  केस  कोर्ट  मे
 आझालरेडी  अल  रहा  है

 इसलिये  मेरी  निश्चित  धारणा  है  कि  इस  बिल
 से  यह  पता  लगाना  मुश्किल  हैं  कि  कौन  सा  पझ्रादमी
 ठीक  से  काम  करता  है  भर  कौन  सा  नहीं  a  कई
 ऐसे  व्यक्ति  हैं  जो  कम  बोलते  हैं  लेकिन  बह  इतना
 काम  करते  है  कमेटियों  में,  इतनी  ठोस  शौर  प्रगति
 बात  कहते  है  कि  उन  का  कढ़ीब्यूशन  बहुत  उपयोगी
 साबित  होता  है

 इस  बिल  के  अनुसार  संविधान  में  संशोधन  करने
 के  पहले  प्रस्तावक  महोदय  के  दिमाग  मे  एक
 गुबार  भागा  और  लिख  दिया  कि  यह  लोग
 डिसक्वालिफाइड  समझे  जायें  ।  लेकिन  यह  नहीं
 बताया  कि  क्या  तरीका  रहेगा,  कैसे  जज  करेगे  ny

 डो  ०एम०के०  वाले  र  बोलते  हैं  तो  यह  अच्छे.
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 कि  यह  शष्छा  दो  कायदे की  बात  बोलता  है  ?

 माननीय  चन्द्र पन  जी  साइलेंट  वर्कर  हैं,  जरा  कम
 बोलते  हैं  लेकिन  हत  की  ही  पार्टी  के  माननीय
 एस ०  एम०  बनर्जी  हैं  उत  का  नाम  ज्यादा  झा तां
 है  |  तो  कसे भाप  जज  करेंगे  कि  विस  का

 कंट्रीब्यूशन  ज्यादा  है  ?  इसलिये  मेरी  राय  में  जज
 करना  बढ़ा  मुश्किल  है  1  मरी  माग  है  वि  जो  बिल

 माननीय  सदस्य  लाय  है  वह  वापस  ले  लग  इस
 बिल  यो  इग्नोर  करना  चाहिये  |  हम  तो  चाहा
 है  कि  बेड  बडे  जीनियस,  डाक्टर  वकील  और
 प्रफेसर  राय  ।  कौर  झगर  माननीय  माशी  जी  का
 बिल  स्वीकार  कर  लिया  जाय  तो  प्रा०  महाजन
 प्रा०  पाराशर  प्रा०  समर  गुह  जैसे  योग्य  व्यतीत
 सब  ध्िसक्वालीफाई  हा  जाया  a  अगर  यह  बिल
 पास  हो  गया  तो  माननीय  गोस्वामी  मॉ  चल
 जायेंगे  V  ||

 इसलिए  मरो  प्राथना  है  कि  प्रस्ताव  महोदय
 अपना  बिल  वापस  ल  ले  t

 *SHRI  J  MEHTA  GOWDER  (Nil-
 giris)  Mr  Chairman,  Sir,  I  rise  to  say
 a  few  words  on  the  Constnution  /  \mc  id-
 ment)  Bill  of  Shri  Priya  Ranjan  Das
 Munshi  a  member  of  the  auhnz  Congress
 Party  I  think  he  3६  also  the  leader  or  the
 Youth  Congress  [I  am  surpriscl  that  he
 should  have  brought  forward  a  Bill  of
 this  nature  before  the  House

 The  three  features  of  this  Bill  are
 the  p  ofessionals  ihe  Lawyer  =  Teachers
 Doctor,  Engineers  etc  should  not  seek
 the  membeiship  of  thi,  Hous.  (a)  the
 defecturs  meaning  thos  Member.  who
 defect  from  one  Party  to  the  othr  ufter
 having  ben  elected  to  the  House  on  the
 ideology  of  a  particular  "a  ty  should  be
 disqualified  for  the  membership  of  this
 House  On)  those  who  do  rot  take  “CMU
 interest  in  their  =  parhaimentar’  work
 should  be  also  disqualified

 ft)

 i  would  like  to  remind  Shrt  Munsht  of
 the  saying  that  sitting  in  the  Glass  House
 one  should  not  throw  stones  at  the  others

 eThe  original.  speeach  was  delivered  in
 Tamil
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 outside,  If  bis  theory  of  composiuon  of
 this  House  ts  accepted,  then  there  will  be
 only  92  political  and  social  workers  who
 would  be  the  MPs  on  the  side  of  the
 ruling  Congress  Party  The  ruling  Congress
 Party  will  lose  its  mayonty,  |  will  be  out
 of  powe.  soon

 Sn,  this  House  cons
 bers  J  have  with  me  details  of  497  Mem-
 bers  I  would  lhe  to  give  to  the  House
 the  information  about  th.  compowtion  of
 these  497  Member,  [here  ate  93  lawyers, 92  politicul  and  social  workers  36  Tea
 chers  and  Lecturers  76  Cultivators  and
 Landholder,  39  Traders  and  Tndustrialists, 30  Journalists  and  Writers  412  from  Civil
 and  Military  Serve  2  Wedical  rrucut- toners  5  [Engineers  2  Religion  Mission-
 anes  and  a  few  former  Maharajas  If  ait
 the  professionals  cannot  become  the  Mem-
 bers  of  this  House,  as  is  being  suggested  by Shri  Munshi,  then  theie  will  he  only  92
 poliucal  and  social  workers  as  Members of  this  House  1  would  lke  to  know
 whether  it  ip  possible  and  feasible  that  in
 a  demociacy  there  should  be  no  represent ation  to  any  other  section  of  our  society eacept  political  and  social  worke  s  ?

 ef  520  Mem

 7  hrs

 Here  I  would  like  to  -efer  to  the  re-
 plesentation  being  given  to  Foci  Bodies  im the  State  Legislative  Assembises  Similarly, there  are  teachers’  constituencies  also  in  the Stites  The  Founding  Fathers  of  or  (  on-
 Sttution  thought  it  wise  to  give  represent- ion  in  the  democratic  aly  elected  legis lative  bodies  to  all  sections  of  the  rociety Ithe  Local  Bodies  Teachers  ete  fs  it  cone
 cenable  thet  they  should  be  demed  ie-
 Presentation  in  this  House  or  m  the  Leg- aslative  Assemblies  7  Shri  Munshi  has  not
 done  any  service  to  democtacy  in  this
 counry  by  bringing  forward  this  Bill

 I  agree  with  his  contention  that  the  de
 fectors  should  be  debarred  from  sceking
 membership  of  ths  House  But,  I  would
 hke  to  know  why  the  Government  have
 not  brought  forward  the  Anti-Defection
 Bill  which  is  being  talked  for  years  now  I
 demand  that  the  Member  who  has  been
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 elected  on  the  plank  of  the  political  phil-
 osophy  of  a  particular  party  defects  ta
 some  other  political  party  should  be  imm-
 ediately  disqualified.  They  should  not  be
 permitted  to  continue  as  Members.  But
 the  ruling  Congress  Party,  to  which  the
 mover  of  this  Bill  belongs,  has  not  shown
 the  courage  of  conviction  in  bringing  be
 fore  this  House  the  Anti-Defection  Bill.

 In  conclusion,  |  would  like  to  know  what
 Shri  Munshi  has  to  say  about  those  who
 change  their  faith  in  the  political  progra-
 mmes  and  ideologies  of  the  Party  to  which
 they  belong.  Should  they  be  allowed  to
 continue  as  Members  of  this  House  belong-
 ing  to  that  political  party  or  should  they
 also  go  out  ?  For  example,  after  his  te-
 signation  from  the  Council  cf  Ministers,
 Shri  Mohan  Dharia,  made  a  scrious  alle-
 gation  on  the  floor  of  this  House  that  th:
 solemn  assurances  given  by  the  suling
 Party  at  the  time  of  Iast  General  Elections
 to  the  people  of  the  country  have  not
 been  fulfilled.  He  also  alleged  that  the
 party  to  which  he  has  the  honour  to  be-
 long  deviated  from  its  chartered  course
 of  action.  After  heaving  his  statement,  I
 felt  that  Shri  Dharia  alone  should  not
 have  resigned,  but  the  entire  Central  Min-
 istry  should  have  resigned  because  of  its
 failure  to  honour  the  commitment  pledged
 to  the  people  of  the  country.

 TI  weuld  like  to  know  what  Shri  Priya
 Ranjan  Das  Munshi  has  to  say  about  the
 failurs  of  his  own  Party  in  fulfilling  the
 assurances  given  to  the  people  of  the
 country.

 {  would  extend  my  support  to  the  limit-
 ed  concept  of  debarring  the  membership
 to  the  defectors  as  adumbrated  in  the  Bill
 Shri  Munshi.  I  am  opposed  to  the  rest
 of  the  provisions  in  his  Bill.

 SHRI  Y.  S.  MAHAJAN  (Buldana):
 At  first  I  took  the  Bill  rather  seriously  and
 tried  to  study  its  Clauses  and  its  implica-
 tions,  but  after  going  through  it  I  thought
 it  was  framed  in  a  very  haphazard  slipshod
 manner  and  I  came  to  the  conclusion  that
 ft  must  be  opposed.
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 T  oppose  it  on  thrée  grousds:  ‘Firstly:
 it  is  ‘unnecegsary...:  Secondly,  it  is  highly.
 restrictive  of  the  individual's  freedom
 Thirdly  I  may  say  it  will  deprive  Pazlia-
 ment  of  much  of  the  rich  experience  that  is
 contributed  to  its  legislative  work  by.  ex-
 perts  in  different  fields  and  different  pro-
 fessions.

 I  appreciate  the  object  of  the  Mover  of
 the  Bill.  He  wants  the  Members  to  pay
 as  much  attention  to  their  Parhamentary
 work  as  possible.  And  Parliamentary  work
 means  not  only  speaking  here,  but  ex-
 plaining  the  programme  of  your  party  tu
 the  people  or  if  you  belong  to  the  oppos!-
 tion,  explaining  the  defects  of  the  Giovern-
 ment's  programme  and  perhaps  feading
 agitations,  carrying  on  public  education
 etc.  This  is  part  of  the  work  of  a  Parlia-
 mentarian  and  perhaps  Shri  Munshi  wishes
 that  people  should  devote  as  much  time  8९
 possible  to  this  public  work.  To  that  ex-
 tent  we  can  appreciate  his  objective,  but
 the  proposals  which  he  has  brought  for-
 ward  cannot  possibly  be  accepted  because
 of  the  reasons  which  }  have  just  given,

 As  regards  the  first  amendment  which  he
 proposes,  if  ४  person  practises  any  pro-
 fession  like  teaching  in  a  College  or  a
 School,  he  will  become  disqualified.  But
 Shri  Munshi  does  not  know  that  teachers
 have  a  right  to  stand  for  election  to  the
 Legislature.  If  they  are  employed  in  pri-
 vate  institutions,  .the  University  Grants
 Commission  has  suggested  a  solution  to  the
 difficulty,  namely  that  during  the  period
 of  their  membership  of  the  Legislature
 they  should  be  given  leave  without  pay  by
 the  institution  in  which  they  were  working.

 So  far  as  members  of  other  professions
 such  as  lawyers,  doctors,  engineers  etc.,
 are  concerned.  I  think  their  presence  is
 necessary  if  our  legislation  is  to  be  realistic,
 if  realistic  and  satisfactory  solutions  are  to
 be  found  for  the  problems  of  the  com-
 munity.  They  must  practise  outside  as
 it  enriches  their  experience  and  enables
 them  to  participate  more  effectively  and
 more  fruitfully  in  the  legislative  process
 which  goes  on  in  the  House.  As  rightly
 pointed  out  by  another  hon.  Member,  if
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 you  come  here  for  five  years  and  give  up
 for  good  your  profession  as  an  engineer,
 doctor  or  income-tax  practitioner,  what
 are  you  to  do  afterwards?  You  cannot
 pick  up  the  thread  and  start  your  practice
 again.  Nobody  will  consider  you  seriously.
 Therefore,  the  first  proposal  cannot  be
 accepted.

 Secondly,  as  regards  defections,  this  is
 a  very  complicated  problem.  Of  course,
 we  do  not  favour  defections,  but  it  is
 possible  that  a  person  may  regard  it  as  a
 matter  of  conscience  to  leave  the  party.

 If  he  thinks  that  his  party  has  changed
 its  policy  in  such  a  way  that  his  conscience
 cannot  possibly  approve  of  tt,
 he  has  the  mght  to  change  his  party.
 There  is  another  complication.  Suppose.
 your  pasty  itself  iy  liquidated.  Members
 of  the  Socialist  Party  are  not  hee.  It
 hes  gone  through  \arious  transfor  mations
 du‘inz  the  last  ten  years.  What  can  the
 Members  of  such  a  purty  do?  There
 were  the  PSP,  the  SSP  and  other  parties.
 as  ४  result.  They  have  accepted  half  a
 dozen  names  in  the  last  ten  years.  [ben
 what  will  the  Members  do  under  such  a
 clause  which  Mr  Munshi  wants  to  iacoi-
 porate  in  the  Constitution?  Therefore,  the
 problem  of  defection  cannot  be  summarily
 solved  in  the  manner  proposed  by  him.  We
 have  a  parliamentary  Committee  c»nsider-
 ing  this  problem.  Fven  after  two  years.
 they  शाह  not  able  to  come  to  certain  con-
 clusions.  Finally,  he  says  :

 “If  a  member  of  either  House  of  Par
 liament.  after  his  nomination  or  elec-
 tion  to  any  Committee  constituted  by
 either  House  of  Parliament,  does  not
 attend  any  meeting  of  that  Committee
 continuously  for  a  period  of  one  year,
 he  shall  be  disqualified  for  being  a  mem-
 ber  of  that  House  after  the  expiry  of
 the  said  period  of  one  year.”

 How  can  you  reduce  the  whole  thing  tu
 such  a  ridiculous  position?  One  Member
 has  said  that  he  has  been  a  Member  of  a
 Committee  which  did  not  even  meet  once
 in  three  years.  We  cannot  judge  a  person's
 contribution  to  Parliament  by  the  number
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 of  times  he  attends  the  committec’a  mect-
 ings.  4  believe  the  proposals  have  not  been
 framed  after  due  consideration.  ‘I’hey
 should  be  summarily  rejected  bv  this
 House

 SHRI  N.  K.  P.  SALVE  (Betul)  :  Mr.
 Chairman,  Sir,  unless  this  Bill  was  moti-
 vated  by  considerations  of  sheer  humour
 Or  १0  create  some  soit  of  a  practical  joke,
 ?  could  only  otherwise  in  the  alternative
 attribute  it  to  either  the  immaturity  or  the
 imbccility  of  the  mover.  It  cannot  be  any
 thing  else.  He  is  not  here;  the  youngest
 ts  not  here.  When  I  come  out,  it  must
 have  been  either  a  joke  or  and  absolute
 joke.  if  it  is  not  absolute  joke,  then  a  sheer
 immaturity  or  purility.  J  am  not  able  to
 understand  what  it  is  that  he  is  seeking  to
 achieve  Does  he  mean  to  convey  that
 people  who  are  practising  certain  pro-
 fessions

 MIR  CHAIRMAN:  J  don't  think  im.
 becility  ह  a  good  word.  If  it  is  unparha-
 mentry  you  should  be  ready  fo  with-
 draw  it.

 SHRIN  &K.  PL.  SALVE:

 MR  CHAIRMAN:  That  is  all  right.
 SHRI  कब,  kK.  P.  SALVE  :  It  may  be  sub-

 sutured  by  purility.  My  submission  $
 that  if  he  ss  serious  about  it  that  he  is  trying
 to  deal  with  by  amending  Article  402
 which  deal,  with  the  disqualification  of  a
 Member  of  Parliament,  I  am  sure  in  my
 mind,  he  could  never  be  serious,  that  a
 set  of  professionals  or  a  set  of  nincom-
 poops  and  idiots,  if  they  become  Members
 of  Parhament,  they  are  no  good  as
 Members  :  they  are  no  good  towards  their
 constituencies  ६  and  only,  if  they  become  pro-
 fessional  Jeaders  and  professional  netas,
 then  alone  they  will  serve  the  Parliament
 and  their  constituencies.

 I  withdraw

 Today.  you  want  this  sort  of  thing  to
 come  up.  In  fact,  it  should  be  the  other
 come  up.  In  fact.  it  should  be  the  other
 of  Parliament  must  disclose  what  is  his
 source  of  livelihood  outside  his  political
 earnings,  outside  membership  of  Parlia-
 ment.  A  large  number  of  people  who  come
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 here  have  no  other  source  of  livelihood.
 That  does  not  matter  any  way.  It  is  up  ty
 them  to  manage  their  own  affairs.  But
 I  submit,  in  all  humility,  that  I  am  not
 saying  for  myself.  Whatever  little  I  know
 of  a  profession  and  professionals,  I  sub-
 mit  that  it  is  the  professionals  specially
 the  legal  profession  which  is  the  secona
 Oldest  profession  in  the  world.  (Jnter-
 ruptions).

 MR.  CHAIRMAN  :  He  wants  to  knuw
 which  is  the  first  oldest  profession,

 SHRI  N.  K.  P.  SALVE  :  The  senior
 profession,  the  legal  profession,  not  only
 in  our  country,  but  all  over  the  worid  has
 produced  champions  and  captains  whose
 contribution  to  politics  has  been  the  great-
 est.  The  people  who  are  remembered  for
 their  tremendous  parliamentary  contributions
 are  not  those  who  came  as  whole-time  lea-
 ders,  no  people  who  tried  to  distinguish
 themselves  at  zero  hours,  but  lawyers  who
 made  very  serious  contributions  right  from
 the  days  of  Motilal  Nehru  and  Bulabhai
 Desai  etc.  Our  debates  are  replete  with  ins-
 tances  regarding  the  contiibutions  made  by
 lawyers.

 MR.  CHAIRMAN:  In  which  ५2९0५
 do  you  put  Mr  Stephen  ’

 SHRI  N.  K.  P.  SALVE  :  He  is  a  die
 tinguished  member  of  the  legal  profession.
 On  seeing  him,  my  faith  is  reiterated  that
 there  is  unparaiielled  heroism  m  every
 profession,  if  it  is  practued  hone.tly  and
 boldly.  Our  debates  are  replete  with  ins-
 tances  whese  the  contributions  of  barristers,
 doctors  and  lawyers  are  unparaltelled.  At
 the  same  time,  it  has  been  most  unfortunate
 that  people  who  have  otherwise  had
 tremendous  knowledge  of  Jaw,  who  have
 been  otherwise  well-read  and  men  of
 letters,  but  who  have  not  had  the  oppor
 tunity  of  practising  anywhere  either  in
 the  High  Courts  or  tribunals,  have  nor
 been  able  to  distinguish  themselves  here  ay
 well,  If  some  of  the  members  who  are
 extremely  vociferous  and  take  at  least
 90  per  cent  of  the  time  of  the  House  and
 cent  per  cent  space  in  the  newspapers,  had
 been  practising  in  High  Courts  or  tribu-
 nals,  their  training  and  tradition  would
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 have  been  entirely  different.  [  submit
 with  great  respect  that  there  is  hardly  any-
 thing  in  this  Parllament  for  anyone  to
 come  and  learn.  If  at  all  there  is  anvthing,
 it  is  to  unlearn  many  things.  It  is  the  tradi.
 tions  and  conventions  which  we  learn  in
 the  tribunals,  High  Courts  and  Supreme
 Court,  it  is  the  professional  ethics  and  con-
 duct,  which  enable  us  to  make  worth-
 while  contributions  here.  An  artist  has  to
 have  certain  discipline.  Otherwise,  he  will
 never  be  able  to  climb  the  rungs  of  the  lad-
 der  because  he  lives  in  a  competitive  world
 He  cannot  propagate  his  artistic  paintings
 by  merely  shouting  or  taking  advantage
 of  the  zero  hour;  He  should  give  it  a
 creative  look.  It  is  the  professionule,  who
 are  sought  to  be  disqualified  by  this  Bull,
 who  have  rendered  the  greatest  service  in
 various  fields.  Instead  of  coming  ont
 with  this  Bill,  it  would  have  been  much
 better  if  he  had  said  that  those  who  came
 without  proper  background  and  use  pitha-
 ment  for  their  publicity  purposes  cult
 would  be  disqualified  Then  we  would
 have  whole-heartedly  supported  it  and
 Mr  Mohsin  also  perhaps  would  have
 accepted  it.

 Defection  is  a  political  menace  which
 hurts  the  very  root  of  parliamentiuy  de-
 mocracy.  But  defections  as  we  Inew  it
 a  few  vears  ago  is  on  the  decline  115  is
 not  because  of  the  law  but  because  the
 electorate  today  is  so  much  =  enhchtened
 They  know  that  the  politics  of  \vi  Rams
 and  Gaya  Rams  is  deleterious  and  det:  imen-
 tal  to  the  very  existence  of  pa:hamentarv
 democracy.  The  people  of  West  Benpal
 have  thrown  out  the  CPM  lock.  stock  and
 barrel  not  because  of  any  law,  but  he-
 cause  the  electorate  have  become  enlighten-
 ed  and  know-whome  to  elect  and  whom  to
 reject.  As  long  as  the  people  verdict  re-
 mains  supreme  and  the  electorate  remains
 mature  and  vigilant,  we  will  never  need  the
 sort  of  amendment  sought  to  be  made  by
 Mr.  Das  Munshi.

 eft  सहा दीपक  सिह  शाक्य  (कासगंज)  :  इस  बिल
 को  जिसे  श्री  प्रियरंजन  दास  मुंशी  लाये  हैं  मैंने

 बहुत  गौर  से  पढ़ा  है  मैंने  इस  में  एक  ही  बात
 पाईं ह ैहै  1  ऐसा  लगता  है  कि  उनको  कुछ
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 वर्ग  विशेष  से  घृणा  है  ।  उस  भूषित  भावना  को
 इस  बिल  के  रूप  मे  यहां  पर  प्रस्तुत  किया  है  ।

 इस  बिल  के  एफ  खड़  में  लिखा  है  किन

 “परन्तु  इस  उप्र खड़  के  इस  उपबन्ध  अधिनियम  के
 प्रारम्भ  के  समय  संसद्  के  दोनों  सदनों  के
 वर्तमान  सदस्यों  पर  लागू  नहीं  होगे

 उन्होने  बसावटें  तो  कर  दिया  है  लेकिन  अपने  लिये
 स्थान  सुरक्षित  कर  लिया  है  t  पहले  शो  यह  बिल
 पाम  नहीं  होगा,  झगर  हो  गया  तो  वह  झपने  लिये
 पहले  जगह  सुरक्षित  कर  लेते  हैं,  यह  उनकी  कितनी
 स्वार्थ  की  भावना  है?  इसको  जाने  दीजिये,
 मैं  भ्र सली  बात  पर  आता  ह।

 उन्होंने  चार  वर्ग  विशेष  को  बात  कही  है  ry
 उनका  तात्पर्य  यह  है  कि  जो  सद्दू-सदस्य  रैगुलर
 वर्क  नहीं  करते  हैं,  वही  फुल  टाइम  ड्यूटी  दे  सकते
 हैं।  मेरी  समझ  में  एक  बात  नहीं  भावी।  खाने
 यह  तो  बड़ा  बरच्छा  लिखा  है  कि  इन  चार
 वर्गों  के  व्यक्ति  इनमें  न  जावे 1  लेकिन  झगर
 बैल  बजट  आदमी  नहीं  जायेगे,  तो  यह  संसद्  जो
 हमारे  राष्ट्र  की  सर्वोच्च  शक्ति  हैं,  जिसके  द्वारा
 हमारे  भविष्य  का  निर्माण  होता  है  कौर  जिसके
 द्वारा  हम  राष्ट्र  की  रक्षा  करते  है  झगर  यह
 ममद  शनी  ड्यूटी  से  गिर  जाये  तो  राष्ट्र  का  सर्व-
 नाश  भी  पर  सकती  है  1  तो  इस  शक्ति  को  बनाये
 रखते  के  लिये  हमको  किन  का  यहां  लाना  चाहिये?

 मैं  श्री  म्लचन्द  डागा  की  इस  बाल  का  समर्थन
 करता  ह  कि  यह  बिल  निरर्थक  है।  ये  बैल
 ग्रेजुएट  श्रीराम-इंजीनियर,  डाक्टर  और  प्रोफेसर  जिनका
 विवरण  माननीय  सदस्य  ले  प्रस्तुत  किया  है  झगर
 संसद्  में  नहीं  जायेगे  तो  फिर  श्रीधर  कौन  जायेगा  ?

 क्या  यह  मों  ककी  संसद्  चलेंगी  ?  कौर  जब  मिलों
 की  संसद्  चलेगी  तो  राष्ट्र  विनाश  की  ओर  जायेगा
 या  विकास  की  तरफ  जायेगा  ?  झगर  वह  ऐसा
 चाहते  है  तो  ठीक  हैं  लेकिन  हम  जानते  है  कि
 देश  का  इस  प्रकार  से  कल्याण  नहीं  हा
 सकता  है  1  इस  लिये  इन्होने  यह  जो  घृणित
 भावना  इसमे  प्रदर्शित  की  है,  हम  समझते  हैं,
 बिल्कुल  ही  भ्रनुपयुक्त  है  ।
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 इसमे  एक  बात  और  जोड़ी  है  कि  संसद  -सदस्यों
 का  जो  कार्य  करने  का  समय  है,  बहू  उससे
 अपनी  ड्यूटी  नहीं  देते  है  ।  मेरी  समझ  मे  बात
 नही  आती  है  कि  वह  सद्दू-सदस्य  के  कार्य  ही
 को  किस  दृष्टि  से  देखते  हैं  1:  सभापति  महोदय,
 संसद  के  सभी  सदस्यों  को  पता  होगा  कि  सदस्य-
 समझ  या  उससे  संबधित  सेलेक्ट  कमेटियों  मे  काम
 करने  के  भ्र लावा  जिले  को  विभागीय  समितियों
 से  सो  संबंधित  होते  है  ौर  खरा  थोडा  नीचे
 स्तर  पर  जाइये  तो  ब्लाक  डवलपमेंट  कमेटी  का  भी
 बहू  मेम्बर  समझा  जाता  है  और  यहां  पर  वह
 अपनी  राय  प्रस्तुत  करता  है  t  मैं  निवेदन  करना
 चाहता  ह  कि  सईद-सदस्य  का  कार्य-क्त्र  बहुत
 विकसित  है  ।  उन्होंने  अत्यन्त  समुचित  दृष्टि  से
 समझा  है  कि  सईद-सदस्य  हाउस  में  बैठे  रहकर
 ही  अपनी  ड्यूटी  को  अजीम  दे  सकते  है  a  उनका
 यह  दृष्टिकोण  सही  नहीं  है  |  अगर  वह  ब्लाक
 में  नहीं  जाते  हैं  ता  विकास  सम्बन्धी  योजना भो

 मे  भाग  नहीं  ले  सकते  ।  अगर  जिले  की  देगी
 में  नहीं  जाते  तो  जिले  सम्बन्धी  उद्धार  के  कार्य
 मे  भाग  नहीं  ले  सकते  |  अगर  इसी  प्रकार  य
 समितियों  मे  नहीं  जाते  तो  यहा  भी  वह
 अपने  कतेंब्य  का  पालन  नहीं  कर  पायेगे।  टाइम
 ह 18  उनके  पास  उतना  हो  है,  श्राप  उसे  संसद्  मे
 लगवाइये  गा  बाहर  लगवाइये।  आखिर  वह  अपने
 पर्सनल  बाम  से  तो  जाते  नही  हैं  ।  वे  उसी

 ड्यूटी  के  लिये  जाते  है  जिसके  लिये  वहा  से  चुनकर
 आते  है  |  सद्दू-सदस्य  का  कार्य  बहुत  विस्तृत
 है,  मगर  उन्होंने  बड़ी  संकुचित  दृष्टि  से  इसको
 देखा  है  a  केबल  हम  यह  मान  लें  कि  एक  सद्दू-
 सदस्य  हाउस  में  रहकर  ही  काम  कर  सकता  हैता
 मैं  समझना  हू  कि  यह  ठीक  नही  होगा  v

 इसलिये  मेरी  राय  में  तो  इन्होने  व्याख्या  की

 है  मैं  इसका  विरोध  करता  ज  पौर  यह  ब्या दया

 उपयुक्त  नही  है  1

 माननीय  सदस्य को  इस  बिल  में  यह  व्यवस्था  भी
 करनी  चाहिये  कि  किस  प्रकार  के  व्यक्ति  यहा
 जाये  t  क्या  उनका  लक्ष्य  यह  था  कि  देश  में  जो
 बेकार  सेना  पडा  है,  उसको  यहा  लाया  जाये  ॥

 l  करोड  83  लाख  जो  बेकार  लोग  पड़े  हैं,  उनको
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 अगर  लाने  का  उद्देश्य  था  तो  वह  उसी  तरह  का

 बिल  लाते ,  इस  बिल  को  यहां  लाने  की  क्या
 आवश्यकता  थी  ?

 एक  बड़े  ताज्जुब  की  वात  इन्होंने  यह  कही  है
 कि  जब  कोई  सांसद-सदस्य  -किस्तीछकतेटी  में  रहता
 है  और  साल  भर  तक  उस  कमेटी  को  उडा  नहीं
 करता  है  तो  उसको  अपने  पद  से  हटा  देना  चाहिये
 यह  कितनी  अशोभनीय  सी  वात  है।  अगर  कमेटी
 की  मीटिंग  नहीं  हुई  तो  क्या  होगा  ?  बहुत  वार

 ऐसा  होता  है  कि  कमेटी  की  साल  भर  तक
 मीटिंग  नहीं  होती  है,  तो  क्या  उसको  हटा  देंगे?

 इन्होंने  दल-बदल  की  वात  कही  है  t
 बात  सार्थक  है  ।

 यह्
 माननीय  सदस्य  को  इस  बारे

 में  बिल  लाता  चाहिये  था  1  रूलिग  पार्टी  वहुत
 दिनों  से  कहती  ञ्  रही  है  कि  हम  ऐसा  विधेयक
 ला  रहे  हैं  ।  चार  साल  हो  गये,  शमी  तक  तो

 वह  |  कोई  बिल  लाग्रे  नहीं  हैं  ।  सरकार  इससे
 क्यों  भयभीत  है,  क्या  खतरा  है  उसको  t  आखिर
 “आया  राम,  गया  राम”  वाली  वात  कब  तक  चलती

 रहेगी  ?  अगर  उतकों  कोई  बिल  लाता  था  तो

 ऐसा  बिल  लाते  जिससे  उनको  सही  नीति  का
 उसमें  चित्र+  होता  और  उस  पर  विचार  किया
 जाता  }

 जहां  तक  संविधान  का  सवाल  है,  जो  लोग

 वैतनिक  हैं,  कहीं  पर  तनख्वाह  पर  काम  करते  हैं
 गवर्नमेंट  स्वेद  हैं,  उनके  बारे  में  तो  चुनाव
 नियमावली  में  पहले  से  ही  व्यवस्था  है  ।  माननीय
 सदस्य  ने  इस  बिल  में  उसका  कोई  समावेश  नहीं
 किया  है  ।  मैं  समझता  हूं  कि  इस  बिल  की
 भावना  दूषित  है  और  ऐसा  लगता  है  कि  माननीय
 सदस्य  किसी  वर्ग  विशेष  से  बद्ध  होने  के  कारण

 इस  बिल  को  लाये  हैं  ।

 SHRI  ८.  M.  STEPHEN  (Mavathupu-
 zha):  Mr.  Chairman,  Sir,  after  the  very
 cogent,  logical,  terse  and  forceful  speech
 by  my  hon.  friend,  Shri  Salve,  on  the
 implications  of  the  Bill,  I  do  not  think
 there  is  much  left  to  be  spoken.  So,  2
 do  not  want  to  take  much  time  on  that.
 When  I  read  through  the  Bill,  rather  than
 the  merits  of  the  Bill,  my  mind  went  to

 MARCH  2,  975  (Admt.)  Bill  348

 the  thought  as  to  what  a  sad  commentary
 this  Bill  is  on  the  superficial  sentimen-
 fality  with  which  even  the  leaders  of  the
 younger  generation  are  reacting  to  tic
 national  cause  and  how  shallow  and  how
 unthinking  they  aré  when  they  appreach
 problems  which  vitally  concern  the  nation.

 Now,  what  is  the  implication  of  this
 Bill?  Article  102  says  :

 “A  person  shall  be  disqualified  for
 being  chosen  as,  and  for  being  a  mem-
 ber  of  either  House  of  Parliament  ia

 ‘Yhen  some  conditions  are  given.  He
 wants  to  add  one  clause  there.  He  says
 that  not  only  after  your  election  vou
 should  not  continue  your  practice  but  if
 at  the  time  of  the  elections  yon  are  ua
 tawyer,  teacher,  professor.  doctor  cr  en-
 yineer,  that  will  be  treated  as  a  disqnalth-
 cation.

 I  could  have  understood,  while  net
 agreeing  to  it,  but  after  you  come  here,
 you  discontinue  your  practice,  your  pro-
 fession,  there  is  something  which  can  te
 said  about.  TI  do  not  agree  to  that  also.

 Here.  the  Bill  says,  if  you  are  any  of
 these,  then  you  shall  not  be  accepted  for
 filing  the  nomination.  I  am  reducing  this
 Yogic  to  a  conclusion  that,  by  this  preecss
 of  elimination,  what  will  be  left.  Then,
 the  only  qualification  is,  if  you  are  a  6४
 er,  if  you  are  a  nincompoop,  if  you  are
 an  fgnoramus,  then  you  are  eligible  for
 filing  the  nomination  and  coming  to  Par-
 liament.  This  is  what  it  comes  to.

 Y  do  not  understand  exactly  what
 hon.  friend  says,  by  saying  “full
 attention  of  Members”.  I  do  not  under-
 stand  it.  Various  propositions  come  Bes
 fore  the  House.  It  is  not  necessary  that
 everybody  must  pay  his  attention  cr
 thought  to  every  subject  coming  befcre  the
 House.  We  will  be  doing  disservice.  If
 engineering  is  discussed  here,  I  should
 certainly  not  lend  my  mind  to  that  be-

 my
 time

 cause  I  do  not  know  the  ABC  of  it.  You
 Jeave  it  to  some  other  Members  who
 know  something  about  engineering.  Of
 course,  I  can  listen  to  the  speeches  and
 all  that  and  form  my  opinion  and  take  a



 Mo  Constitution

 Gefinite  stand.  But  if  a  legal  question
 comes,  if  a  labour  question  comcs,  it  tb
 for  me  to  participate  in  it,  and  I  shall
 certainly  do  it,

 It  is  the  collection  of  varied  talent,  the
 fepresentatives  of  the  comprehensive  tex-
 ture,  that  is  the  nation  of  India,  that  this
 House  represents.  There  must  be  lawyers:
 there  must  be  professors;  there  must  be
 engineers;  there  must  be  common  men.
 Every  type  of  people  must  be  here.  Then
 alone  it  will  represent  the  whole  of  the
 matron  and  its  variegated  feature  and  at-
 mosphere.  Therefore,  this  is  against  the
 very  concept  of  democracy  that  we  are
 practising.  We  will  be  reducing  demo-
 cracy  to  a  mockery.  It  is  a  commentary,
 very  complimentary  commentary,  to  the
 whole  sense  of  the  House  and  the  basic
 sanity  of  the  House  that  in  spite  of  ce-
 tain  streake  of  superficial  insanity,  the
 whole  House  is  reacting  violently  against
 it  and  upholding  the  principles  that  pet-
 meated  the  Constitution.

 I  do  not  want  to  say  anything  more  than
 that.  It  is  so  very  clear  about  it.

 MR.  CHAIRMAN  :  You  have
 enough.

 SHRI  C.  M.  STEPHEN  :  Then,  I
 come  to  the  second  subject  about  defec-
 tions.

 There  are  two  types  of  defections.  I
 do  not  know  what  he  means  by  detec-
 tion.  May  I  put  a  question  ?  A  political
 party  goes  to  the  people  on  a  platform
 with  a  programme,  and  that  political  party
 completely  proves  a  betrayal  to  that  prog-
 tamme.  Is  that  political  party  not  2  de-
 fector?  Going  further  on  the  same  logic.
 on  the  same  argument,  can  you  not  sav
 that  the  political  party  must  get  itself
 unseated  from  the  Parliament  altogether?
 It  is  certainly  logical  to  go  to  that  extent.

 sald

 There  are  two  concepts.  The  general
 of  the  party  and  the  conscience  of  a  mem-
 ber  of  the  party.  I  go  to  my  constituency
 not  only  88  a  member  of  the  party  but  on
 the  basis  of  a  platform  and  on  the  hasts
 of  a  programme.  If  I  in  my  conscience

 4l  LSS/75S—~I2
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 feet  that  my  party  has  fallen  unfaithful
 to  the  programme  that  it  put  forth  and,  if
 I  stand  out  and  conscientiously  say,  “I
 cannot  be  a  party  to  this  betrayal”,  who
 should  go  out  of  the  party?  I  feel,  L
 should  not  be  asked  to  get  out  of  the
 party.  It  may  be  a  question  of  resign-
 tng;  it  may  be  a  question  of  my  being
 eent  out.  If  I  am  sent  out,  what  happens?
 i  continue  there;  I  continue  to  fight  in  my
 party.  But  I  sent  out.  Am  I  to  get
 out  of  Parliament?

 In  the  United  States,  you  are  elected  on
 the  basis  of  a  party.  But  you  are  given
 freedom  to  take  your  position  on  diffe-
 rent  propositions  that  come  before  the
 House.  In  England,  the  same  freedom  is
 protected  to  a  certain  extent  although  not
 to  the  extent  that  is  practised  in  America.
 Certain  freedom  is  given  there.  Now,  if
 I  am  elected  as  a  Member  from  a  consti-
 tuency  of  40  lakhs  of  people,  they  have
 put  their  faith  in  me.  The  party  has,
 in  the  first  place,  taken  me  as  a  present-
 able  person  of  an  acceptable  character.
 On  the  recommendation  of  that,  the  people
 have  accepted  me.  Therefore,  certain
 things  are  considered  that  I  am  a  man  of
 integrity,  a  man  of  character,  a  man  of
 conscience,  a  man  of  ability,  a  man  who
 is  worthy  of  representing  a  huge  consti-
 tuency  of  40  lakh  people.  Therefore  If,
 at  any  particular  time,  consulting  my
 conscience,  I  feel  that  I  should  not  re-
 main  in  the  party  for  the  reason  that  the
 party  has  betrayed  the  platform,  then  to
 say.  “It  is  you  who  should  get  out”  8  to
 argue  against  the  entire  premises  on  the
 basis  of  which  I  was  put  before  the
 People  and  I  was  elected  to  the  House.

 T  submit,  Sir,  that  a  certain  measure  of
 individual  freedom  hag  got  to  be  given
 and  the  party  whip  system  deserves  a  dee-
 per  look.  You  can  ask  me  that  I  should
 suppait  the  Government  so  long  as  I  feel
 that  the  stability  of  the  Government  is  an
 absolute  necessity  for  the  nation,  byt
 should  you  ask  me  to  support  every  non-
 sensicol  measure  that  is  brought  here?
 Should  I  not  have  the  freedom  to  think
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 about  in?  Should  I  be  bound  by  the  whip,
 if  a  measure  which  is  agsinst  the  wotkers
 is  brought  here?  Should  you  have  the  whip
 to  whip  me  down  to  support  something
 which  revolts  against  my  conscience?
 Should  I  not  have  the  freedom?  Unless
 that  freedom  is  given,  how  can  demo-
 cratic  despotism  be  prevented?  Therefore,
 the  system  of  whip  arrangement  deserves
 to  have  a  greater  look  and  deeper  scrutiny.
 A  certain  measure  of  flexibility  and  free-
 dom,  subject  of  course,  the  periphery  of
 the  fundamental  responsibility  of  sustain-
 ing  a  Government,  has  got  to  be  given,  if
 democracy  is  to  be  sustained  as  a  vital,
 dynamic  and  a  sort  of  thinking  democracy,
 otherwise  it  will  become  completely
 mechanical.

 Therefore,  for  the  question  of  detection,
 the  answer  is  not  unseating  anybody  from
 Parliament.  This  goes  against  the  whole

 of  the  Constitution,
 the  Constitution,  never  spoke  a  word
 about  the  political  parties.  They  took  into
 account  only  the  man  and  the  individual.

 it

 tion  it  may  be  with  the  backing  of  the  re-
 putation  he  has  built  up  or  it  may  be  with

 of  the  platform  on  which  he
 je  standing,  but  it  is  the  individual  on

 the  entire  structure  of  the  Constitu-
 is  built  up.  To  inject  the  concept  of
 artificial  combination  which  is  known

 as  political  party  into  this  structure  will  be
 distorting  the  entire  pattern  of  democracy

 amendment  Bill  from  A  to  Z  and  I  request
 that  it  must  be  thrown  out  lock,  stock  and

 SHRI  B.  R.  SHUKLA  (Babraich)  :  1
 oppose  the  Bill  so  far  as  it  seeks
 to  disqualify  the  members  of  legal  pro-
 fession,  medical  profession  and  teaching
 profession  engaged  in  their  respective
 business,  but  हैं  have  my  own  reservations
 sn  far  as  disqualification  as  a  result  of
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 defection  is  concerned.  Perliaps  the  young
 distinguished  Member  is  of  the  view  that
 because  these  professional  persons  are  90
 much  pre-occupied  with  their  respective
 business  and  are  earning  fabulous  fees,  they
 do  not  find  timte  enough  to  devote  to  parlia-
 mentary  work,  He  is  a  zealous  worker,
 busy  in  organising  rallies,  and  campaign-
 mg  from  one  part  of  the  country  to  the,
 other.  Certainly,  the  members  of  learn-
 ed  professions  to  which  I  have  the  honour
 to  belong  cannot  undertake  that  arduous
 task,  nor  the  leadership  of  my  party
 would  think  me  fit  to  organise  such  rallies,
 but  one  thing  is  very  patent.  Persons  who
 have  got  no  economic  status,  persons  who
 have  nothing  to  fall  back  on  except  the
 permits,  the  licences,  donations  and  other
 corrupt  practices,  pollute  the  parliamen-
 tary  democracy  in  this  country.  Yet,  a
 class  of  politicians  unfortunately  is  growing
 in  this  country,  whose  only  profession  is
 politics,  and  therefore,  such  type  of
 politicians  acquire  a  vested  interest.  They

 do  not  approach  any  question  before  the
 Parliament  on  its  merits  or  demerits,  but
 in  order  to  continue  their  own  existence,
 they  are  interested  in  following  a  particular
 line  in  this  House.  Supposing,  Shn  A.  K
 attends  the  Parliament  session  daily,  or
 Shri  Frank  Anthony  attends  the  Parlia-
 ment  session  daily,  would  they  be  allowed
 to  say  a  word?  They  would  be  howled
 down  like  anything.  I  am  a  back-bencher,
 But  I  am  a  lawyer,  very  busy  throughout
 the  year.  Yet,  I  find  time  to  attend  the
 Sessions  in  the  hope  and  expectation  that
 sometimes  I  shall  be  able  to  catch  the  eye
 of  the  presiding  officer.  But,  Sir,  as  bad
 coins  drive  out  the  good  coins,  persons
 who  know  something  of  the  law,  some-
 thing  of  the  legislative  business,  ure  re-
 legated  to  the  background  and  ouly  those
 who  are  quite  ignorant  have  the  voice  here
 and  also  the  publicity  at  the  platform,
 in  the  press  and  in  the  radio,  If  the  Crimi-
 nal  Procedure  Code  is  debated  and  J  give  a
 speech  covering  six  pages,  my  name  would
 only  be  cryptically  referred  while  those
 who  know  nothing  about  it  get  wide  pub-
 Kicity.  Such  is  the  state  of  affairs.  There-
 fore,  my  submission  is  that  a  lawyer  by
 his  training,  by  his  temperament,  by  his
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 contact  with  persons  in  every  walk  of  life,
 is  best  suited  to  participate  in  the  demo-
 cratic  process  and  contribute  to  its  success.
 My  submission  is  that  this  Bill  is  wholly
 misconceived  as  san  act  of  immaturity.

 I  partly  agree  with  Mr.  Stephen  that
 defection  should  be  permitted  as  a  matter
 of  conscience.  There  are  good  reasons  to
 support  his  tine  of  thinking.  But,  unfor-
 tunately,  As  a  Rams  and  Gava  Rarns
 have  become  the  common  feature  of
 our  public  life  How  to  prevent  it?

 ॥  a  lawyer,  after  having  accepted  brief
 for  one  party,  accepts  the  brief  fo,  or
 even  helps,  the  other  pasty,  he  would  be
 hable  for  professional  misconduct.  If  a
 witness  who  has  deposed  im  favou:  of  one
 party  turns  hostile  and  supports  another
 party,  he  would  ‘un  the  risk  of  being  pro-
 secuted  for  perjury  But  here  are  persons
 elected  by  lakhs  of  people  who,  for  sheer
 lust  of  power.  defect  from  one  paty  to
 another  with  imprunsty.

 SHRI  R.  S  PANDEY  (Rajnandgaon)
 He  seems  to  be  glonfying  the  lawyers  |
 agree  with  him  there.  There  ts  no  dispute.
 But  democracy  starts  from  the  village.  Who
 are  those  people  who  sit  in  the  Panchayats  ?
 They  are  not  lawyers.  (diterruptions)

 SHRI  B  R.  SHUKLA.  He  ts  saying
 this  because  he  is  not  a  Jawver  Had  he
 been  a  lawyer.  he  would  have  kept  quiet

 As  far  ay  curtatling  the  menace  of
 defection  is  concerned,  I  support  the  Baill,
 but  not  in  the  wordings  and  phraseology
 which  the  hon  Mover  has  used  in  his
 Bill.  I  think,  the  Bill  which  ha,  been
 sponsored  on  behalf  of  the  Treasury  Benches
 and  which  has  gone  to  the  Joint  Committee
 would  take  care  of  this;  that  should  be
 passed  in  tame  so  that  such  menace  does
 not  pollute  our  public  Ife

 SHRI  P.  5.  MAVALANKAR  (Ahmeda-
 bad)  :  I  do  not  know  how  to  describe  this
 Bil}.  In  the  absence  of  a  good  ur  an  apt
 adjective,  I  would  only  say  that  this  is  2
 very  interesting  Bill  I  am  simply  amused
 ove:  the  manner  in  which,  and  the  thought
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 with  which,  my  hon.  friend,  Shri  Priya
 Ranjan  Das  Munsi,  has  brought  forward  this
 Bill  for  discussion.  1  am  very  sorcy,  in
 one  sense,  that  Shi  P.  R.  Das  Munsi  is
 absent  today  because  he  is  not  able  to  hear
 the  various  points  of  criticism  and  points
 of  compliments,  as  my  friend,  Prof.  Dan-
 davate,  says,  on  his  own  Bill.  Interestingly
 enough,  by  his  own  logic,  hz  (Mr.  Das
 Muns:)  should  now  be  disqualified  from  the
 membership  of  this  House  because  he  is
 not  present  when  his  own  Bill  ig  being
 discussed  He  wants  the  other  members  to
 be  disqualified  if  they  do  not  go  on  doing
 their  own  jobs  But  it  is  a  very  curious
 coincidence  that  he  is  absent  today.  I  ‘do
 not  know  why  he  is  absent  today;  I  do
 not  want  to  be  uncharitable  to  him.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 F.  H.  MOHSIN).  He  has  sent  a  letter
 to  the  Chair.

 SHRI]  P.  G.  MAVALANKAR  :  I  do  not
 want  to  be  uncharitable.

 MR  CHAIRMAN  He  is  unwell.

 SHRI  P  6  MAVALANKAR:  It  80
 happens  unfortunately  that  he  is  unwell;
 thig  can  be  the  reason  for  many  meters
 for  not  attending  the  committee  meetings.
 Therefore,  ths  is  the  first  point.

 If  you  take  this  whole  Bill,  it  is  so
 interestingly  drafted,  because  it  is  so  interes-
 tingly  conceived.  It  thus  simplifies  my
 wo.k.  I  must  say  that  it  ss  very  very
 refreshing  to  hear  many  hon.  Members
 from  the  Congresss  Benches  and  I  am
 particularly  charmed  by  the  very  refreshing
 speech  which  my  good  friend,  Shri  Stephen
 made  today.  If  this  Parliament,  and,  for
 that  matter,  any  Parhament  in  any  demo-
 cracy,  were  to  become  a  collection  of  full-
 time  and  whole-tme  protessionals  and
 pohticians,  ॥  would  be  the  end  of  demo-
 cracy.  It  would  be  the  end  of  fiee  debate
 because  it  would  be  a  Pashament  where
 people’,  defferent  mterests,  people's  different
 professions  ae  not  reflected  thsough  the
 debates,  but  it  would  be  a  place  wherein
 a  coterie  of  people.  full-time  politicians,  as
 Shri  Shublay  rightly  said,  interested  in  the
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 loaves  and  fishes  that  power  may  bring,
 wilt  be  active  all  the  time,  which  in  the
 end  will  make  a  mockery  of  the  cepresenta-
 tive  institutions  that  we  have  creuted  im
 our  parliamentary  and  constitutional  set-up.
 Therefore,  to  think  of  full-time  professional
 politicians  as  Members  of  Parliament  is  to
 say  like  writing  an  essay  in  ignozance  on
 parliamentary  democracy  and  all  that
 it  stands  for.  Well,  we  want  people  to
 take  interest  in  politics  but  not  take  too
 much  interest  in  politics,  just  as  apathy  in
 politics  and  apathy  in  public  affairs  is  some-
 thing  which  cannot  be  tolerated  in  a
 democracy.  Similarly,  on  the  other  hand,
 it  is  equally  true  and  I  will  say  perhaps
 more  true,  to  say  that  a  set  of  a  few
 people  taking  too  much  intetest  and  thereby
 not  allowing  others  to  take  even  legitimate
 interest  in  political  and  public  affairs  will
 also  be  an  end  of  democracy  and  certainly,
 an  end  of  parliamentary  domoczacy.  There-
 fore,  we  want  people  who  come  from
 different  walks  of  life  because  when  they
 come  from  different  walks  of  life,  they  biing
 to  this  hon.  and  august  House  their  different
 experiences,  their  different  ideas,  ideas  which
 are  not  merely  the  results  of  their  inde-
 pendent  thinking—independent  thinking  does
 not  mean  thinking  by  an  independent  only,
 it  can  also  mean  thinking  by  members  of
 various  political  parties  und  Mr  Stephen's
 speech  today  is  an  instance  to  show  that
 even  a  member  belonging  to  the  culing
 party  can  think  independently,  that  he  can
 have  certain  postures  and  that  on  matters
 of  principle  and  conscience  he  can  take  a
 certain  definite  attitude.  If  people  come  to
 have  an  independent  thinking  and  if  their
 independent  thinking  is  supported  by  season-
 ed  experience  of  different  walks  of  life  and
 different  professions  to  which  these  hon.
 Members  belong  like  teachers,  lawyers.
 engineers,  journalists,  artists,  and  I  will
 even  say,  players,  poets,  sportsmen,  novelists,
 social  workers  and  what  not,  and  you  may
 have  a  whole  series  of  professionals  and
 social  vocations

 SHRI  VAYALAR  RAVE  (Chirayinkil)  :
 Swamiji  also.

 SHRI  P.  G.  MAVALANKAR:  Yes,  the
 whole  series  of  professions  and  social
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 vocations  should  be  represented  and  ‘reflec-
 ted  in  the  House,  Then,  because  it  is
 not  enough  that  our  debates  remain  intelli-
 gent,  free  and  open,  but  side  by  side,  with
 a  free  debate,  it  should  become  an  intelli-
 gent  debate  and  side  by  side  with  a  free
 and  intelligent  debate,  it  should  become  an
 intelligible  debate.to  a  large  number  of
 people  in  the  country  who  are  following  the
 proceedings  in  Parhament  and  the  various
 speeches  in  the  Parliament.  ‘Therefore,  if
 these  Members  come  from  different  walks  of
 life,  they  will  bring  to  this  House  experience,
 their  view-points,  their  attitudes,  their
 special  problems,  their  special  ideas  and
 even  original  suggestions  and  various  solu-
 tions  to  the  problems  with  which  we  are
 confronted  in  this  country  and  this  demo-
 cratic  polity.

 So  far  as  professional  politician.  are
 concerned,  4  will  end  by  teferring  to  one
 or  two  points  before  I  sit  down.  About
 the  problem  of  defections,  there  is  already
 before  this  Parliament  a  Bil  which  _  the
 Government  themselves  have  brought  The
 Minister  may  therefore  kindly  take  note  of
 the  various  speeches  made  on  both  sides  of
 the  House,  particularly,  with  regard  to  this
 problem  of  political  defections.  The  Bill
 is  before  a  Joint  Select  Committees  of  both
 Houses  and  it  will  not  be  right  for  me  to  ex-
 press  any  comments  in  so  many  words  at
 this  stage  on  the  provisons  of  that  Bull.  If
 in  the  name  of  curbing  political  and  party
 defections  it  is  sought  to  curb  the  basic
 right  of  free  speech  by  every  Member  of
 Pa;hament,  then,  I  dare  suy  it  is  not  curb-
 ing  defections.  It  is  destroying  the  very
 roots  of  parliamentary  demociacy.  But,  of
 course,  Shri  Munsi,  I  must  sav,  has  a
 suggestion  पा  his  Constitutional  Amendment
 Bill  which  the  Bill  before  the  Select  Com-
 mittee  does  not  mention.  He  has  said  that
 even  an  Independent  Member,  if  he  is
 elected  at  the  time  of  elections  as  an  Inde-
 pendent  should  not  join  any  Party  whereas
 the  Bill  before  the  Select  Committees  says
 that  an  Independent  Member  be  allowed  to
 join  any  Party.  I,  as  an  independent  Mem-
 ber,  feel  that  is  not  good  or  logical.  A  per-
 son  is  elected  on  a  particular  programme.
 The  Constitution  does  not  mention  the  Word
 ‘political  party’  at  all.  It  only  says  that  a
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 person  can  become  a  candidate  if  he  fulfils
 certain  conditions  of  age,  etc.  If  a  person  is
 elected  an  a  particular  party  ticket  or  if
 he  is  elected  as  an  independent,  the  im-
 portant  thing  is  that  he  brings  to  this
 House  the  entire  constituency.  And,  further,
 although  he  is  elected  from  one  particular
 constituency,  he  becomes  a  Member  of
 the  whole  House.  Edmund  Burke,  when
 he  was  addressing  the  persons  of  his  con-
 stituency  said,  “Hon.  Gentlemen  of  Bristol,
 you  have  elected  me  from  Bristol.  But
 now  when  I  am  elected,  I  am  a  Member
 of  Parliament  and  not  a  Member  of  Bris-
 tol  only.”

 In  conclusion,  ह  would  say  that  the
 whole  problem  is  really  the  problem  of
 how  to  ensure  a  greater  degree  and  cli-
 mate  of  integrity  and  character  in  our
 public  life,  how  to  see  that  men  of  quality
 enter  the  reputed  institution.  I  would  like
 to  tell  the  hon.  Members  that  it  ts  not
 the  professional  full  time  politicians  who
 will  make  the  House  honourable,  but  the
 Members  belonging  to  various  professions,
 having  integrity,  sincerity,  earnestness  of
 purpose  who  will  do  so  and  bring  credit
 to  Parliament.

 May  I  say,  in  conclusion,  therefore,  in-
 stead  of  talking  out  this  Bill,  which  I  am
 sure  we  will  do,  let  us  also  laugh  it  out!

 SHRI  ८.  K.  CHANDRAPPAN  (Telli-
 cherry):  My  friend  Shri  Priya  Ranjan  Das
 Munsi  has  introduced  the  Constitution
 Amendment  Bill.  I  am  not  supporting
 this  Bil.  But  2  do  not  also  agree  with
 many  points  expressed  by  many  Members
 here.  The  whole  thing  has  been  reduced
 ta  controversy  on  professional  politicians
 versus  Members  of  Parliament  who  ate
 having  it  as  a  profession.  Some  people
 even  said  that  one  may  have  some  other
 profeusion  and  then  become  a  Member  of
 Parliament.  Then  in  that  case  their  con-
 tribution  will  be  greater.  There  will  be
 ne  professional  Members  of  Parliament
 and  their  contribution  to  the  growth  ot
 democracy  will  be  greater.  I  do  not  agree
 with  that.
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 Firstly  let  me  say  about  the  object  of
 the  bill,  though  not  very  articulate  in  its
 formulations  in  clauses  Mr.  Das  Munsi
 felt,  as  many  in  this  country  to-day  feel,
 that  there  are  certain  serious  defects  in
 the  electoral  system  and  the  way  in  which
 we  practice  democracy  in  our  country.
 What  he  wants  actually  or  what  he  fs
 aiming  at  is  to  make  the  Parliament
 effective,  make  the  Members  of  Parliament
 responsible  to  its  people—accountability
 of  Members  of  Parliament  is  a  thing  which
 he  wants  to  establish.  Today,  Sir,  when
 we  speak  of  democracy.  it  should  be  said,
 what  we  are  lacking  today  is  accountabi-
 lity  of  Members  of  Parliament  to  the
 Electrorate.  We  only  think  in  terms  of
 meeting  the  electorate  once  in  5  years
 when  the  next  election  is  coming.  Mr.
 Priya  Ranjan  Das  Munsi  tried  to  find  out
 a  short  cut,  in  finding  a  solution  to  this.
 I  don't  say  professional  people  coming  to
 Parliament  is  a  bad  thing.  I  don't  believe
 in  that.  My  point  is  this.  Once  you  are
 elected  to  Parliament,  by  your  action
 inside  the  Parliament,  by  your  action  out-
 side  the  Parliament,  you  should  be  worthy
 to  represent  the  constituency  which  has
 elected  you  and  sent  you  to  Parliament.

 SHRI  K.  GOPAL:  Please  excuse  me
 for  one  interruption.  As  Mr.  Stephen  has
 pointed  out,  Article  lU2  says,  ह. द  person
 shall  be  disqualified  from  being  chosen  as,
 and  for  being  a  Member  of  either  House
 of  Parliament,  for  which  the  present
 amendment  is  proposed.  This  means,  the
 very  fact  that  one  is  a  lawyer,  doctor  or
 teacher,  will  entail  dhsqualification—not
 after  becoming  a  Member.  That  is  what
 it  means.  It  is  not  properly  worded;  but
 the  spirit  is  this.

 SHRI  [on  K.  CHANDRAPPAN:  I  am
 not  supporting  the  Bill;  please  don’t  be
 under  that  impression.  am  trying  tu
 tell  you  that  the  problem  here  is  basically
 different.

 MR.  CHAIRMAN:  You  may  continue
 on  the  next  day.  Now  we  have  to  take
 up...

 SHRI  0.  छू,  CHANDRAPPAN  :  We  have
 to  continue  for  another  year  !  (Interruption)
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 MR.  CHAIRMAN:  That  means,  we
 are  not  taking  up  the  Half-an-hour  dis-
 cussion,  We  will  be  going  right  upto
 7  O'clock.  [  do  not  think...

 SHRI  M.  C.  DAGA:  Please  look  to
 the  programme  It  should  be  taken  up
 as  soon  as  it  is  6  0’  clock.  How  can  you
 deny  this  ?

 MR.  CHAIRMAN:  I  have  seen  the
 Agenda  The  hon.  Speaker  has  announced
 that  2-I/2  hours  will  be  allotted  to  Pri-
 vate  Members’  Business.  That  will  bring
 us  to  7  0  clock.

 SHRI  M  C  DAGA:  The  Order  Paper
 says,  this  should  be  taken  up  at  6  P.M.
 or  88  soon  as  the  preceding  items  of  busi-
 mess  are  disposed  of,  whichever  is  earlier.
 It  say  so.

 SHRI  C  K  CHANDRAPPAN
 was  changed  by  the  House

 SHRI  M  C.  DAGA  I  beg  to  point  out
 to  you  that  this  should  be  taken  up  at
 6  O’  clock  or  as  soon  as  the  preceding
 items  of  business  are  disposed  of,  which-
 ever  is  earlier.

 28  brs.

 MR  CHAIRMAN:  Mr.  Daga,  the  ordes
 is  changed  under  the  Rules  as  and  when
 necessary,  by  the  Speaker,  with  the  consent
 of  the  Iiouse  or  even,  sometimes,  without
 the  consent  of  the  House

 Let  Mr
 speech.

 SHRI  C.  K.  CHANDRAPPAN:  Su,  I
 want  to  remind  those  who  have  partici-
 pated  in  this  diswussion  including  my  friend,
 Shri  Stephen,  that  democracy  definitely  AS,
 fot  younger  people  and  the  problem  is
 how  to  orient  them  democratically.

 That

 Chandrappan  continue  his

 I  remember  that  once  we  introduced  a
 Bill  in  this  House  regarding  the  right  of
 recall.  Perhaps  the  right  to  recall  would
 have  been  a  remedy  for  all  those  which
 are  now  suggested  by  Shri  Munsi  in  this
 Bill.  There  is  a  difference  in  that.  I
 should  like  to  clarify  that  position  also.
 It  is  not  that  we  are  asking  anybody  in
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 the  strevt  to  weall  a  Meniber  he  tikes.
 For  example,  J  am  elected  from
 tuency  and  a  definite  umber  of
 torate  have  elected  me.
 Jayaprakash  Nareyan  asks
 go  to  South  Avenue  ard  Sri
 Jayaprakash  Nerayan  has  nothing  ४  do
 with  that.  if  it  all  it  is  to  be  done,  that
 should  be  done  by  the  people  of  Talli-
 cherry  who  elected  me.  I  am  acocountaiile
 to  the  definite  number  of  people  who  heave
 elected  me  to  Parliament.

 SHRI  con  M.  STEPHEN:  Who  ameng
 those  people  who  voted  against  you  ?

 SHRI  C.  K.  CHANDRAPPAN  :  Those
 who  voted  against  me  have  also  got  the
 right  to  recall  me.  Party  or  no  party,  the
 problem  ig  that  there  is  sotution  to  this.
 That  solution  is  only  the  right  to  recait.
 That  right  of  recall  will  ensure  accoen-
 tability  of  Members  to  Parliament  and  to
 the  electorate.  So,  electorate  is  the  Sup-
 reme.  Mr.  Stephen  mentioned  certain  other
 system  obtaining  in  England—the  Great
 Britain.  There  are  other  countries  too
 where  the  right  to  recall  has  been  success
 ibily  practised  A  big  country  with  a  Dig
 population  has  nothing  to  do  with  ths.
 Let  us  not  go  into  it  now.  Let  us  only
 talk  about  the  possibility  of  working  the
 democracy  and  making  it  strong  and  more
 putposeful  in  our  country.

 Coming  to  defection,  when  my  friend
 trom  the  D.M.K.  was  speaking  about  it,
 he  was  rather  vehetnent.  He  said  that
 this  cannot  be  allowed.  I  can  understand
 ibe  pain  under  which  he  was  speaking.  A
 party  which  has  undergone  that  pain  of
 split  can  only  speak  about  it.  Our  party
 has  undergone  that  aplit.  We  know  how
 painful  it  is.  Your  party  has  aleo  undew
 gone  a  split  and  your  party  knows  that
 pain  of  that  split.  When  a  party  is  split
 one  need  not  consider  that  as  defection.
 It  is  all  a  question  of  upholding  certain
 principles  and  convictions.  You  bave  said
 that.  But,  the  question  of  defection  will
 come  only  when  a  Member,  due  to  per
 sonal  motives,  irrespective  of  the  will  af
 the  people  who  have  cleeted  him,  crossed
 ever  to  that  side  or  this  side,  then  it  e+
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 comes  a  problem.  This  is  not  the  solu-
 tion  that  is  suggested  here.  namely,  to
 disqualify  him  from  the  membership  again.

 So,  |  appeal  with  all  earnestness  that
 whatever  inaccuracies  are  there  in  this
 Rill  and  however  inarticulate  the  Bill  is
 formulated,  let  ug  not  go  into  this.  But
 fet  us  tuhe  the  cudgels  in  our  hands  and
 discuss  the  problem  of  electoral  reforms
 with  more  seriousness  and  tho-oughly  spe-
 cially  when  an  opportunity  is  given  to  us
 by  the  mover  of  the  Bill,  Shri  Munsi,  and
 discuss  about  those  professional  people
 whe  are  wonderful  professionuls  Jet  me
 say  that  with  all  humility  that  I  do  not
 feel  in  any  way  inferior  because  I  do  not
 have  a  profession  but  I  am  now  a  Member
 ot  Parliament.  I  may  tell  you  that  I  am
 not  corrupt  IT  am  not  a  connoisseur.  Let
 me  cite  some  examples.  What  sart  of
 profession  does  Smt.  Indira  Ciandhi  prac-
 tise?  Is  she  a  professional  ?  What  about
 Shri  Mahatma  Gandhi?  About  him,  there
 are  no  iwo  opinions.  What  was  the  pro-
 fession  of  Pandit  Nehru?  Nobody  will
 rememter  Panditji  as  a  practising  lawyer
 The  whole  world  will  remember  about
 Mahatma  Gandhi,  Pandit  Jawahar  Lal
 Nehru,  Smt.  Indira  Gandhi  and  others  as
 leading  political  peisonalities  in  Indian  life.
 What  about  Dr.  Ram  Manohar  |  ohia!
 Was  he  not  n  good  Parhamentarian  7

 है  would  also  like  to  mention  that  pio-
 fesdonal  politicians  need  not  be  a  menuce
 to  thts  country.  Their  contribution  to  so-
 cial  development  and  politcal  thought  will
 be  greater  and  meaningful.

 Sir,  when  we  think  of  Parliament  an-
 other  problem  ix.  whatever  might  be  the
 profession  of  a  particulur  person,  there  is
 a  pre-supposition,  that  when  he  comes  to
 this  House  he  should  represent  the  will
 of  the  people  of  the  constituency  from
 where  he  is  elected.  There  ts  provision
 for  nomination  m  the  other  House  of
 peaple  who  have  proved  their  excellence
 in  various  fields  but  it  is  not  so  in  this
 House.  The  will  of  the  people  is  the
 supreme  factor  m  deciding  the  destiny  of
 the  Members  of  Parliament  anJ  the  des-
 tiny  of  the  country.  We  should  think  to-
 day  haw  hest  we  can  ensure  that  ‘people’
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 can  be  made  supreme  in  the  working  of
 the  Indian  democracy.

 |  do  not  agree  with  the  prepositions
 made  by  Shri  Das  Munsi  in  the  Bill.
 Therefore,  |  oppose  the  Bill.  But  7  do  not
 ridicule  Shri  Das  Munsi  for  having  brought
 this  Bill  Mowever  inarticulate  and
 inaccurate  the  formulations  of  this  Bill,
 Shri  Das  Munsi  has  given  us  an  oppor-
 tunity-—hy  bringing  this  Bill—to  discuss
 the  future  working  of  the  Indian  demo-
 cracy  It  is  important  that  everyone
 should  realise  that  a  young  man  hus  se-
 riously  thought  about  the  future  of  the
 country  I  would  say  that  the  future  of
 the  country  i,  aot  unsafe  in  the  hands  of
 the  youngsters.

 श्री  शाम  सलाम  बड  (राजनन्दगाब)  सभापति
 जी,  इस  बिल  के  पीछे  इरादा  चाज  छ  भी  रहा
 हो,  में  समझता  हे  ि  बतन  मे  जहा  मौलिक
 अधिकार  तत्व  दर्शन  का  इस  समन  देते  हैं  बा
 किसी  प्रोफेशन  बाले  को  शना  नहीं  कर  सकेत
 यह  कह  बाग  कि  बह  पूरा  टाइस  नहीं  दे  मकता  ।
 जैसे  बकौल  हैं,  डा स्ट मं  हैं,  टीचसे  हैं,  -  में  एक  बात
 शाप  से  पूछता  चाहता  ढ़  कि  वकील,  कान
 के  बड़ियों  का  बढ़ा  भारी  संस  मित्र,  बढ़ा  पर
 कि  जैसे  अगर  बह  यहां  ने  हो  तो  कानून  सी
 बना  सकते  वह  मेरे  मन  में  कट  बात  पैरा
 हुई  कि  जानते  का  बनाना  रुक  बात  है,  उन
 लिये  बिमला  की  आवश्यकता  है,  यह  दीक  ऐ,
 कन्छी  भाषा  मे  बोल  सकते  हैं,  किताबो  को  कोट
 कर  सकते  है  7  लेकिन  जिस  प्रकार  इम  प्रोफेसर1
 को  ग्लासीफाई  किया  बया  बह  मुझे  कोई  पसन्द
 नहीं  या 1  इसलिये  कि  जब  भ्र दा लत  में  बकाला
 नही  लती  है  तभी  बढ़  पॉलिटिक्स  में  साबित
 होता  है  शौर  इस  पार्लियामेट  के  माध्यम  से
 अपने  क्रोफशन  को  भागे  चलाता  है  झोर  इम्पोर्टेड
 बन  जाता  है  at  बरता  कोई  भी  इस  प्रोफेशन  का
 आदमी  जो  मशहूर  हो  बह  रोक  सभा  से  क्यों
 जायेगा  7  1,600,  रु०  उसको  फीस  ह  !

 ऐसी  बात  नहीं  है  कि  मैं  उसे  जनरेलाइड
 कर  रहा  हू  लेकिन  उस  प्रोफैशन  को  दलना  ग्लोरी-

 काई  करने  की  कोई  जहमत  नही ंहै  ।  में  भार
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 से  कहना  चाहता  है  कि  जैसे  कोई  weer  eer
 है  प्रिया  कार्डियोलॉजिस्ट  है.  उस से  शाप  यह  कैसे
 बावेजा  कर  सकते  हैं  कि  बह  समद  का  पदस्थ

 हो  कर  अपने  दायित्व का,  झपने  कर्तम्य का का  अच्छी

 तरह  से  निभावेंगा । इसी |  इसी  तरह से  प्यार  काई
 श्रोफैलर  हमार  इदत  जी  ने  तो  ह  प्रोफेशन
 चौड़  दवा है  या  एक  टीचर  है  वह  लोक  सभा  से
 दो  कर  था  रसे बली  मे  जा  कर  अपने  प्रोफेशन  ने

 लिये  अस्थिर  कैसे  त्  सकता  है  t  मेरा  कहना
 a  है  कि  चम  &  लिये  कौटिलीय।  देश
 जेब,  होता  चाहिये  कौर  इल  सेवा  के  माध्यम  से
 ही बहुत  लाग  उठ ेहैं  और मैं  ता  यह  ककवा
 हैं  कि  पठित  मानती  लाल  नहरू  इस  बह
 पालियामेटेरियत  हां  बन  पाते  अगर  में  अपन
 प्रोफेशन  का ने  डिन  कौर  गाधी  जी  रस  दश
 की  कर्मी  प्र  कया  क्र  महात्मा  नहीं  बन  पाते
 झगर  वें  कार्ट  के  सांप  शे  रहते  ।  जब  उन् हान
 उस  को  छोड़ा  और  त्याग  किया  ते  ये  हसन  बर
 बने  1  शाप  यह  देखिये  कि  क्रि  मप्र  लिया
 बकील  नहीं  हैं  लेकिन  कौन  बह  सकता  है  कि  4
 झा  पालियामेटैरियन  नहीं  हैं  ।  इसलिये  मै कहता
 हूं  कि  प्रोफेशन  को  बात  श्राप  छोड़  दीजिय  शौर

 यह  बात  सही  ¢  कि  मौलिक  अधिकारों  में  सबब
 हक  है  कि  बज़  राजनीति  मे  हिस्सा  ते  सकता  ”
 लेकिन  राजनीति  में  शान  के  लिये  सेवा  का
 माध्यम  स्वीकार  कर  तनना  चाहिये  और  जो  एक
 सामाजिक  का्मेगर्ता  है  उसको  भी  जोड़ा  मा  लारी
 फाई  करना  चाहिये  ।  राज  एम  गांव  का  आपसे-
 कर्ता है.  बह  लोकसभा  में  नहीं  झा बकता  है  और
 एक  तपा-तपाया  कार्यकर्ता  भी  सक  सना  में  नही
 दा सकता  है  हम  को  कांग्रेस का  'डीकर  मिला.
 कौर  काग्रेस  की  भ्रमणी  हवा  थी  शौर हम हम  प्रा

 गये  यह तो एक तो  एक  लकती कहे. है  qa  oe  किस का
 तराज ूने  ताला जा  सकता  है  कि  उसने  कितनी
 सेवा  की  है  हमारा  जीवन  जनता  की  सेवा  मे
 बीता है  ।  मैं  तीन  मतबा जल  भी  गया  हू  श्लोक
 लोक  सभा  में  मैं  चुन  कर  पाया  और  कार्पोरेशन
 के  भी  मैं  सदस्य  था  लेकिन  काई  बढ़े  कि  मरा

 प्रोफेशन  क्या  है  तो  मैं  यही  महा  कि  मेरा

 प्रोपेन दक  भी  नहीं  है  ।  मेरे  बच्चे  पौर  भाई
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 कमाते  हैं  और  उनकी  कानदंगी मैं में  से  मैं  खाता
 भौर हुछ यहां |)  यहां  से  भी  जे  बिस  जाता  है  a

 इसलिये मेदा.  कहना  यह  हैं  कि  इस  को  प्रोफेशन
 से  नही  आड़ता  चाहिये  बहि  इस  को  सेवा  सें
 जो इसी  चाहेंगे  -  सदस्यता  को  किसी  व्यक्ति  के
 करे  से  जाना  चाहिये,  ईम्राभवारी  से  जोडना
 बाहरी  उस  की  इटेपग्रिटोी  उस  की  प्रतिज्ञा से
 जोडना  चाहिये  7  चुनाव  में  बहुत  से  लाग
 झाले  हैं  शर  थ...  जात  हैं  |  एक  गाधी  सी
 लाती ह ैहै  जौर उम में में  बहुत  &  प्रा  जाते  हैं  सौर
 बहुत  से  चले  जाने  हैं  7  यह  कोई  बात  नहीं है।
 काई  तुला  है  या  काई  तराजू  है  किच  कार्यकर्ता
 को  बदलते  को  यथा  समझने  की  |  यह  कहां  को
 बात  है  ि  गर  वकील  नहीं  हमा  सो  लाव

 सभा  नहीं  चलेंगी  अगर  डाक्टर  नहीं  हाग  तो
 ह.  मा  नहीं  असली  और  झगर  प्रोफेसर  नही
 होगा  हो  लोक  संभा  नहीं  लगेगी।  नगर
 प्रोफेसर  हगा  इसलिये  उसमे  प्रतिभा  होगी

 बे  अदा  योग्य है  बहा  विद्वान  है  बड़ा  प्रतिभा-
 आजी  है  और  वह  बदलना  जानता  हैं  ।  बह
 बिताना  मे  से  कोट  करना  जानता  है  हैं  जा
 सजा  के  प्राइटीरिया  का  बात  शार-यार  कहता 7
 बहत  लिये कहता  हु  कि  एक  सदस्य श्षपनी अपनी
 कान्स्टीटसेन्सी  करे  1  लाक्ष  लागा  का  प्रति

 निमित्त  करता  है  t  बे  मुझ ेहैं  पोर  उनके  काम
 खान  वो  नहीं  है  घौर  उनको  प्रसाद  सही  लती
 है  t  उन्हीं  को  बात  बह  कह  सकता  है  t  इसमे
 वकालत की  आस  कहा  से  भा  जाती है  ।  उसके

 बाल  जमात  नहीं  है  धौर  उस  को  धरती  जितनी
 चाहिये  ।  इसने  पांडित्य  की  क्या  ायश्यकता है । है।
 सदस्य  को  अ्रपने  इलाके  वे  लोगो  को  दिक्कतों
 को  सामने  रखना  है  कौर  झा थिक  विकास

 के  साध्य  से  वेश  का  निर्माण  करता  चाहिये
 कौर  मारे  श्रोतों  ो  बढ़ाता  चाहिये.  इस  बातों
 का  कहने के  यि  कौन सी  बुद्धित्ता की की  जकरत
 है a  इस  भें  कौन  सी  प्रतिभा  और  बिदा
 बी  ज़रूरत है. है  और  इसके  लिये  मोती  लाल  ई...
 की  शरण  लेता  कहा  लक  हम  है  1  मैंचों

 यह  कहता  हैं  कि  बाती  लाख  नेहरू  इससे
 बहे  नहों  बन  पकते  थे  अगर  वे  अपने  प्रोफेशन  को
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 को  मे  छोड़ते  ny  प्रोफेसर  दण्डवत  ते  झगर  पक्रापमी

 प्रोफेसर मे  छोडी  होती  तो  वे  इतने  महत्वपूर्ण  न  बनते  1
 इसलिये  मेरा  कहना  यह  है  कि  प्रोफेशन  को  छोड़
 कर  मिन  के,  सेवा  के  परिप्रेक्ष्य  के  अन्दर  शाना
 पड़ेगा  दौर  अपने  व्यक्तित्व  की  स्थापना  करनी
 पड़ेगी  ।  जब  लोग  चुने  जाते  हैं  ny

 शी  थू  बंडचते  (राजापुर)  प्रोफ़ैसरी  में  रह
 कर  भी  मैं  मास  मूवमेंट  मे  रहा  हू  ।

 यो  राम  सहाय  पांडे  :  मैं  श्राप  की  प्रण सा
 कर्ता  हू  1  मैं  प्रोफेशन  के  खिलाफ  ट्र  शोर  मुझे
 जो  ह,  लगती  है,  वह  कानून के  परिचितों  से  लगती
 है  लेकिन  टीचर  को  देख  कर  मेरा  मस्तक
 अंडा  से  मक  जाता  है  क्योंकि  वही  सब  से  प्राचीन
 है  ।  वास्ते  जो,  वह  टीचिंग  का  प्राफेशन,  प्रध्यापन
 का  प्रोफेशन  सब  स  प्राचीन  है  और  सब  से  बड़ा
 उष्म  का  काम  है  |  विद्या  खान  क  से  बड़ा  दान
 है धौर  अध्यापक  के  सामने  मस्तक  झुक  जानता
 श्रेष्ठता  हैं  लेकिन  वकील  का  क्या  हैं  ।  भगवान
 बयान  इन  वकीलों  से  1  जो  पे  से  पड़  जाता  है
 वह  पिस  जाता  है  कौर  सच्चाई  भी  दिस  जाता

 है  और  मैं  नहीं  समझता  ह ज  वकील  का
 कन् ट्रीब् यक्षन  लोक  निर्माण  में  फ्लोर  संसद  के  संचालन
 में  बडा  भारी  है  a  सामाजिक  कार्यकर्ता  और
 गाव  के  कार्यकर्ता  की  बात  में  कहता  हु  ।  प्राय
 यहां  पर  प्वाइन्ट  आफ  आधार  रेज  करते  हैं  कौर
 बड़ी  बढ़ी  किताबों  से  कोट  करत ेहै  लेकिन  भाष
 बचायतों मे ंमें  जा  कर  देखिये  v  वहां पर  कौन  प्वाइन्ट
 झाक  शायर  रेज  करता  है,  पाथ  मात  आदमी
 बैठ  मये  कौर  पदा मत  का  मीणा  हो  गया  कौर

 we  warn होता  है  ,  मैं  तो  कहता  हूं  कि
 बाप  लोक  सभा  में  भी  ग्राम  पंचायत  जैसी  व्यवस्था
 को  स्वीकार  करें  यहां  पर  भाप  के  कानून  के
 बेडी  नहीं  हैं  कौर  झगर  वे  होते  तो  लिक हम
 हो  मई  होती  ।  वे  शांय  वालो  को  लगवाते  जौर

 ऋक दमें  अलावे  ।  वे  सीधे  साधे  लोग  है  दौर
 वला यतो  से  पली  समस्यायें  का  समाधान  करते
 हैं  7  मगर  हम  लोक  सभा  में  भी  इस  तरह
 से  काम  अलावे  जो  सेवा से  मजीत  हो,  जो  प्रादमी

 के  विकास  से  मंडित  हो  और  जो  हम  ने  सदस्य
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 किया  है,  उस  सकल्प  को  सेवा  की  भावना  से
 पूरा  करें  तो  बहुत  भ्रष् छी  बात  है  ।  वैसे  मैं  समझता
 हू  कि  इस  बिल  मे  कुछ  भी  नहीं  है  ।

 थी  शक्ति  भूषण  (द्षिण  दिल्ली)  :  सभापति जी,
 इस  बिल.  से  कम  से  कम  एक  चोट  जरुर  जाहिर
 होती  हैं  ।  एक  माननीय  सदस्य  का  पता  लगा  कि
 किसी  ब्लैक-मारेटियर  का  केस  लड़  रहा  है  सुप्रीम
 कोर्ट  मे  ।  गरीब  जनता  का  प्रतिनिधि  हो  कर
 आता  है  और  अरबोंपति  का  केस  सुप्रीम  कोर्ट  से
 लगता  है,  यह  कहा  तक  उचित  है  t

 SHRI  R.  S.  PANDEY:  He  is  a  Mem-
 ber  of  Parhament  and  he  is  fighting  oa
 behalf  of  the  smugglers  in  Bombay  High
 Court.

 क्रो  शशि  भूषण  यहा  बहुत  से  मेम्बर  हैं  जा
 कि  सुप्रीम  कोर्ट  मे  केस  लड़ते  हैं  बढ़े-बडे  स्मगल र्स
 के  मैं  सुप्रीम  कोर्ट  की  मान्यता  को  कम  नहीं
 बरता  लेकिन  एक  गरीब  आदमी  सुप्रीम  कोर्ट
 की  डोडी  पर  नहीं  चढ़  सकता,  यह  सब  लोग  जानते
 है  ।  किस  किस्म  के  केस  जाते  है,  किस  किस्म  +
 वकील  जाते  है  झोंक  किस  किस्म  के  जज  बहा
 होते  है  ये  सभी  जानते  हैं  जो  बुनियादी  कीज
 मानो  चाहिए  वह  पता  नहीं  कब  होगी  लेकिन
 लास् तब  में  जो  पार्लियामेट  के  मेम्बर  हैं  बे  जो  घोर

 कम्यूमल  लोग  हैं  उन  के  केस  लड़ते  हैं।  पता  लगा
 कि  कोई  साधू  सव  स्मगलिंग  में  पकड़े  गये,  ती
 उस  की  बालन  करने  चले  जा  रहे  हैं  ।

 यह  बड़े  में  को  बात  है  मेयर  साफ  पा लिमा मेट
 कैसे  लोगो  को  वकालत  वहा  जा  कर  करते  हैं
 और  सरकारी  दफ्तरों  में  करते  हैं  शौर  झचालतों
 में  जा  कर  करते  है,  यह  गलत  चीज  है  ज्रौर
 इस  को  सास  तौर  से  रोकना  हो  चाहिए  a  जब
 तक  बह  पालियासेट  का  मेम्बर  है  और  io  लाख
 आदमियों  को  रिप्रेजेंट  करता  है,  तो  जो  पार्लियामेट
 का  काम  है  यह  उस  को  करना  चाहिए  ौर

 दूसरा  काम  उस  को  नहीं  करना  चाहिए  ।  जब  बह
 पार्लियामेट  का  मेम्बर  वन  गया,  तो  झानेस्टली  उस
 को  बढ़  काम  करना  चाहिए  लेकिन  होते  क्या  है

 है  कि  पार्लियामेट  का  मेम्बर  चुन  कर  जाने
 के  बाद  वह  आधा  घटा  या  एक  घटा  यहां  झा  कर
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 &  गया  कौर  बागी  समय  सुभीम  कोर्ट
 मे  जा  कर  बैठता  है  कौर  प्रभातो  मे  धक्का
 खाता  है  1  इस  से  मेम्बर  साफ  पा लिसा मेट  की
 प्रतिष्ठा  कम  नीति  हैं  ।  इसलिए  मेयर  ग्राफ
 पार्लियामेट  की  मान्यता  बंढासे  के  लिए  यह  ऑवश्यव
 है  कि  चले  हेमा  कार्य  ने  करें  t

 at  भूल  लद  डाला  मांग  कीजिए  यह  वकालत
 के  प्रोफेशन  पर  हमला  है  ny  यहा  पर  बिजनेसमैन
 शाल  है  एग्रीकल्थरिस्टस  झाल  हैं  शौर  भाष  बह
 कह  कर  वकालत  के  प्रोफेशन  पर  हमला  कर
 रहें  है  बह  एक  नोबल  प्रोफेशन  है  कौर  श्राप  उस

 पर  हमला  कर  रहे  है  ।

 शौ  शशि  झूबण  भाप  इस  का  निबल  प्रफेशन
 मानते  होगे  ।

 लो  भूल  क  भाप  न  मान  लेकिन
 बाप  एसी  बात  वह  कर  इस  प्रोफेशन  पर  हमला
 बर  रहे  है।

 सभापति  महो वन  तारीफ  भी  इस  का  काफी

 हुई  है  थोडी  बनाई  भी  सुन  लीजिए  ।

 ह, ड  भूल  खद  डाया  तारीफ  वी  बात  नहों  है  ।
 मैं  यह  बह  रहा  हू  कि  यहा  पर  सभी  प्रदर्शन  मे
 क  लाग  है  ।  यहा  पर  वि जनेस मैस  है  और  फ्री
 कलखरिस्टस  है  और  कुल  भी  हैं  |  हरेक  भ्रामक
 का  अपना  धधा  है  लेकिन  काई  आदमी  निकम्मा
 नहीं  है  v  (भ्यवल्लान )

 को  शशि  चूर्ण  दागा जो  मै यह  समझता  7
 कि  हज़ारा  नौजवान  हैं  जा  शिक्षक  हा  सशक्त  हैं  या

 दूसरे  काय  कर  सकते  हैं  कौर  लाखों  की  तादाद
 में  लाग  काल  कोट  पहने  हुए  बैठे  हैं  ।  उन  से
 देश  का  दौर  भी  काम  लिया  जा  सकता  है
 सना  में  काम  लिया  जा  सकता  है  मिन  वें  बैठ

 रहते  हैं  ।  मुझे  उस  से  वराज  नहीं  है  लेकिन
 जब  मेम्बर  आफ  पालियामेट  हो  नये  हो  जैसे
 गवर्मेट  कांट्रेक्टर  मेम्बर  ऑफ  पार्लियामेट  नहीं
 हो  सकता,  ढो  मवनंसेट  के  बैगेज  पार्लियामेट
 के  मेम्बर  कैसे  ले  सकते  हैं  ।  बहुत  से  मेम्बर
 साफ  पॉलियासेट  अव्नमेट  के  कैसे  सेने  हैं  बल्कि

 मबनंमेटट  के  लायर्स  हैं  ।  मेरो  समझ  में  वही
 झालता  बि  यह  बसी  शमीज  है  और  इस  को  देखता
 ही  होगा  कि  कौन  से  मुनासिब  ट्रेड  गुड़िया  के
 केसेज  हैं  i  उन  को  अगर  वकील  लाब  खेत  हैं
 सा  बड़ी  मुताबिक  बात  है  ।

 अगर  ह... 4  यूनियन  के  पिता  के  खिलाफ  गीत
 लाग  केस  लेत  है  और  ये  अम्बर  पार्लियामेट  हैं
 सा  बड़ा  गलत  हैं  ।  काई  भागता  जहर  स्पष्ट
 हाती  चाहिए  पार्लियामेंट  को  तरक  a  fe  जो
 वालिया मेट  +  मेम्बर  हा  जिस  तरह  से  काई
 या लिया मेट  का  बेख़बर  कास्ट्रेललर  नहीं  हा  सकता
 है,  दूसरा  काम  नहीं  कर  सकता  है,  बह  वकालत
 का  भी  काम  ने  करें  उस  वक्त  तब  ने  करे  जब
 सक  ब  मेम्बर  पार्लियामेट  रहता  है  ।  जब  ने
 उसके  बाद  कर  सकता  है  ।  ये  दाना  कास  साथ
 साथ  नहीं  चल  सकते  हैं  ।  लाखा  ब्रादमिया  का
 रसिश्रिजट  बरमा  और  पॉलियाशट  के)  काम  भी  करना
 और  बढ़  काम  भी  करना  मसब  समव  नहीं  है।
 इसके  जिस  बाई  कांड  जरूर  बनना  चाहिये।
 इसमे  किसा  का  'एतराफ़  नहीं  हाना  चाहिए  !
 वकीला  की  महला  का  से  जम  नहीं  करता  #  ।
 ख़बर  पार्लियामेंट  को  जा  मान्यता  है  उसका  मैं
 ऊपर  रखता  चाहता  है  +  इतना  ही  मेरा  निवेदन
 है  t

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFF  \IRS  (SHRI  kK  RAGHURAMAIAH)
 Su  |  had  taken  the  comsensus  of  the
 hon  Members  both  apposite  and  here
 in  view  of  that  I  move

 That  furthet  consideration  of  this
 Bill  be  adjoerned™

 MR  CHAIRMAN  The  qitestion  is

 ‘That  further  consideration  of  this
 Bill  be  adjourned.’

 The  Motion  was  adopted


